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CENTRAL ADMiNiSTRATIVE TRIBUNAL, GUWAHAT1BENCH. 

Original Application No. '  39 of 2005. 

Date of Order : This the. 15th  Day of February, 2005. ' 

THE HON'BLE MRM.K.GUPTA, JUDICIAL MEMBER 

THE HON'BLE MR K.V.PRAHLADAN, ADMINISTRATIVE MEMBER 

Shri Sudhir Chopra, 
Son of Shri l.S.Chopra, 	 . 
Resident of 25, Shillong Cantt, 
Meghalàya and employed as 
Joint Director, Defence Estates, 
36, Shiliong .Cantt. ' 	. 	 . 	 ' . .... Applicant 

• 	Applicant appeared in person. 

- Versus— 	. . 	. 

1. Union of India, 	' 
• 	. 	. 	Through the Secretary to the  

Govt. of India,  
Ministry of Defence, 
Southr Block, New Delhi. 

• 	. 	2., The Director General, 
• 	 Defence Estates, 

West Block-IV,  
R.K.Puram, New Delhi. 	' . 	. 	 .... Respondents 

NA 

None present for the respondents. 

S 	
ORDERtORALI 

M.K.GUPTA, MEMBER(J) 
1' 

• , The applicant at the outset stated that he is not Interested to press relief 

No.8 (iv) of this application.  

2. 	The' applicant, who appeared in person, states, and contends that he was 

posted to North East vidé 'order dated 5.6.2000 and in terms of Government of 

lhdia's own policy, he .  was entitled to choice posting on completion of his two 

years tenure In the North East. The applicant's family resides at Delhi, his son is 

ailing th, kidney problem and has been operated twice. Vide order dated 

2.12.2004 he was transferred and posted as DEO, Agra but he was not allowed 



I 2  
the choice posting. Further he had made several representations to all 

dignitaries including the Prime Minister, as well as the Chief Justice of India 

highlighting his victimization 	and 	harassment 	for 	pointing out 	financial 

irregularities on certain land dealings. Though vide order dated 25.1.2005 an 

officer has been posted from Kolkata to relieve him but nothing has been stated 

about his request for choice posting, which he had preferred for the reasons as 

already noted hereinabove. He also contends that the aforesaid orders arein 

violation of the ruling of this Tribunal in O.A.487/2001, Tapan Kumár Chakr.aborty 

vs. Union of India & Ors. It is further contended that Director General, Defence 

Estates. issued orders on .10.12.2004 for filling up 5 JAG level posts in Delhi, 

against which he could have been pasted. Despite the fact that 5 vacancies were 

available, his case was not. considered as per Government policy. Even two 

more vacancies are available at Delhi and he can be adjusted against any one 

of them. 

3. 	Upon hearing the applicant who appeared in person as well as on perusal - 

of the pleadings and also the Judgment 'of this Bench in O.A.48712001 decided on 

1.3.2002, we are of the view that ends of justice would be served, if the present 

application is disposed of with a direction to respondent No.1 to consider the 

applicant's request for his choice posting In view of the Judgment of this Bench as 

noted aforesaid, as well as the medical condition of applicant's son which has 

been highlighted in various communications made to the concerned authorities 

and pass reasoned and speaking order. Order accordingly. This exercise shall be 

completed within a period of one month' from the date of receipt of this order.' 

'O.A is accordingly disposed of. No costs. 

(K.V.PRAHLADAN) 
ADMINISTRATIVE MEMBER 

( .K.GUPTA) 
JUDICIAL MEMBER 
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ba scd on any material 	c -Liiv the transfer orders are 
Lnfercd by the Triuna1 uniess the orders ate found to be arbitrar1, /nalajrc? or without urisdicticn. Th applicam had'c-ome before this 
Tribunal earlier. The resnonde 	were directed to reconsider his TCou;t..ajp nis 	 down ta3jn a fl5W Stand. The 
rclecrio: of 3C:icar.ts ree:ion could not be supported by any 
materiaL The imp 	ederde: dated 4-12-2001. is found to b 

nned order.danj -i2-2002, is a000rdinety et aside. The 	c:den; urc maids: the case or the anpljcant fo r i-.-i 	of oc : - 	,, r'-c,- de,uies died and to 	 at Koflntra ne'ainsr 
Wns an rectea to con.p 

n.e 	inn. ora-. The tnEar: -l-2 	conniva doperna nil the conmion of 

cc :::.a:sd above. There snail hove','er no amer as to cos:. 
I 7hoai A!v'o.r Givmraboi-z'; v. non of India and ther5, 10/2002, Swa!1;nL'nS 84, (Gunchazfj, dora 7aai;eFmr 1-3-2002. 

O.A. Va. 487 of 2001 

167 
Casual lahourers who are employed for a long period are to be 
regularized on Group D' oost 

Facts: This batch of aucilcaricas arises out of a common cause of 
ecicrj and ti' tmp czrr are s a acect The -ewre tnese are 
being decided by this common order The aopiicams in all the above 
O.As., except the applicant itt O.A. No. 162 of 2001 are also 
claiming benefit with effect front the date the same was extended to 
their junior The applicants were all engaged as daily-wages masual 
labour in the year 1979-1983. In dsfereaue to the order of the Apex 
Court, Department of Personnel and Training vide O.M., dat&l 
7-6-1988 issued guidelines for recruitment of casual workers and 
persons on daily-wanes The aooiica.nts have all been eranted 
lernoorary Status under this scnewe with erfect from 1-9-199,and 
they have all been earning their increments in the then scale of 
Rs. 754941 The oav scale has also been revised consequent to 
implementaon of the Fifth Pay Commission's recommendations. 
Pleas of the 2np1ic2nts in these O..-\s. are that, they are cii employed 

A
agas regulai nature of work -and have been in the service of the 

wsmel for the last more than 20 years, but they are not being 
regularized They seek diractions to the respondents to coflsider their• 
cases for regularizafjon on Group 'D' 'posts forthwith will the 
framework of udeI; issued iv Q.M., And 7-6-955 and  

10-9-1993 and along with all conseq..eattal benefits. The'i 
apprehensive, that if they cominU in service only as Temporar, Status 
casual _cnr i'Odt t ' regUtar7rct tey sill be a —  cO 

000sion2.P' benefliSdeSPite havine put in ioaayear of service. 
Hcld:'WC have heard the lcarncd Counsel for the parnes and 

caeri jusOO L Wdehms LO i a re in 0 cc 5 93 
and 10-9-1993. Para. 5 of the Scheme for stem of Temnorary Status 
and :escia:iZatiOfl jsts out certain benefits which accrue no the cannel 
labour af:cr they attain Temporary Status. Pam. 6 states then r.o 

c 5r tam .bo 	sac Thd r .: a 	1 o 	a 

casual lahour with Temporary Status. Pam. 5 (v) states ama 

the service re.nue;O -er rtnpnrttrj ananus cuo 
in 0 2 purnc'sc of :e:nrr:n:at 

... 	r. .............. 

rag:L::i::md, i.e.. absorbed acauns: rsgth.o 	acr.nc:Ct, ncr >cm - an- 
rendered under Temcrary Status vould be of no consenne::Cr in no 
far as the retirement benefits are concerred. Obviously fins is 
main cause of grievance to the  apolicantS that they are not MY  
regularized and we likely to be deprived of the pensio:tary hecefits. 

it is clear froril the above that the department is recunmed :3 

review i: need for deployment of casual ahour, by reassessing the 
work bthng done by the casual workers to see whether abs same could 
be entrusted to the regular employees. it also provides tact in. case 
where it is not nossible to entrust all the items of work now being 
handled by the casual workers to the existing regular staff, additional 
regular nosts may be created to the barest minimum necessary, with 

the concurrence of the Ministry of Fiance The atpkcams have 
continued with the department over a yen; lung period. Obviously, Ii 
has not been possible for a department no entrust the work being 
handled by thea casual workers to the existing receular ernizfioyees In 
such a siajation, the respondents were required to create addiatina1 
regular póss so that the need to continue the casual was 
obviated. Apparently, the respondents do not appear to have taken any 
step in this direction and have thus failed to follow an essential step 
provided in the guidelines. The consequence of such a failure on the 
part of the department would be that, the auplicants '.vould continue to 
remain as -Temporary Status casual labour and may retire in that 
capacity without having any benefit of the neension:.::: benefits. The 
Government considered as model emplc cc cannot Is this ezpioitait'e 
situation to continue and must take inurtediale action far creating as 
many number of regular posts as the number of Temporary Status 
casual workers at least equal to those who have continued in the 
service of the department fot more than 3 vents. It is clear that they 
nrc working nyty , work of regular nanum: v:heanns the casual labour 
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I. 	 00R IG 	APPLICJJ ION 	
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1. a'  Name of the Appiich:  
b Respondents :- Union-of. India & Urs 
c No. Qf. applicaht:- a-.- 

2. Is the application inthé" proper form -:_Yes/ 1. 
. Whether name & Desxripton and adrs3 of.al the papers been 

f-unished in cause titie, YES/,S  
4.Has the application been duly signed end verified; YES/. 

Have the copies duly signed :- YES/N,. 	. 
Have suficent number of- copies of the application been filed;YE 

• .. 	7. Whethe.r all the annextrnes parties are impleades:-   ES:/N 

Whether Enflish trans1tion.o dcthnent. in the Language:..YES/N ,7. 
Is the apilicetion is in time :_YES/p. 
- 	the V&k al atname/iD/of 	pe arrce/Author is 	file0 YE'/NO. 

• 	1l,Is the aplication by IPO/BD/FOR Rs.50/: HCtc1)&qI d11 - e':c- 
l2.Hs the applioation is maitanahie :-- YES?c. 

13.Has the impugned order '-orignal duly attested bn filed:.- YES/t' 
• 	14.Has the legible copies of the annures duly attested fi1'1/YES,} 

• 	.15.Has the 'Indexof decuments been filed all availahle:.yES,c 
16.Hs the .reciired number of envolooed bearing full athress. 

of the respord-e'nts been filed  
17.Has the declárati:a's required by itm 17 of.the fDrm:.I.YESVó, 

• 	18.Whether the relief soht for arises ou ofthe. Single:.yESJNO. 
19.Whether the intrim relIef is prayd for ;_YES/. 

- • 20.In case of condonation of dely Is filed-it it 	 -YES 	- 
21,Whether this case-can be heard by SINGLE BENT 
22.Any other points :- 	- 	. - 	- • 

23..esult of the scrutiny with initial of the Scrutiny C1e3k 

I 

• 	• 	- - 	!DEFUTJSTRAR- 

I 

, 	------- 	;_• - 	 -. - 	• 
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BEFORE THE CEWTRM ADMINLThATIVE TRIBUNAL 

GUWA1ATI BENCH - GUWATI - 

0.1.N0. 	3 	/2005k 

Shri Sudhir Chopra 
• 	-: 	

'0 • Applicant 

- Versus 

union of India & Ors. 
• Respondents. 

sYNopsis 

The applicant,, is an Indian Defence 	Estates ServIce 

efficer of 1980 batch. :ile working as D -puty Director General, 

Defence Estates, Land Audit and H.].ring i Directorate Genoral 

of Defence Estate (1995 to 2000) the applicant brought out 

Various iflsances of serious iregularities having financial 

implications running into hundred of crores. By. way of punishment'
44  

applicant was trans.ferredtó Shiilong inJune2000 as Joint' 

Director 1  Dfence Estates, Shi .l.long with additIonal charge 
of Defence Estate Officer'OuwaIati. The applicant represented 

against his punitive transfer to Defence Secretary as well as 

C.V.0 in June 2000 ise1f,.. The applicant was.dlvested of Mdl. 

chargeof DefenceEstatesoffjcer, Guwahati 'after he pointed' 

out another, case of 
I moivated and faudulentLof a land ,acqtiisition 

cs e where .1, out efforts were being. made to arrange undue 

pecuniary advantage' running., into crores to a private party•. 

Thereafter the applicant has been virtually sitting idle and 

has been harrassed and 'yictimisod in numerous ways, e.go with-

holding his T.A. D.A. cairn for going to 'Supreme Court, delaying 

permission to avail specialised treatment 9ni - a C.G.H.S. 

approved hospital for his young son stffering from serious 

kidney ailment. On completion o'tenure' in the North East 'the. 

applicant represented for poàting to Delhi inL2003 where his 

family is resIding. The applicant also sent representations 

to Cabinet Secretary, prime Minister and chairman NHRC,. when 

no action has taken to end his harrassrnent 	vctjmj.satjan 



IN 

Contrary to rules of the Cvt. and the , department.and ruling 

f.CATGuwahati in 0.A.No.487/2001 in Tapan 1<urnar Chakraborty 

• 	vs. Union of iridia.,& ors. the applicant, was transferred to 

Agra Inst ad of Delhi which hasImaximum £.,um7er of JAG level 

post and where farnilyof the, applicant is residing. The orders 

weremade in.such a way so as 	further prolong stay of the 

applicant at Shillong as any representation against this.woul 

lead to further delay and as also the applicant ágtéeing to 

go to Agrahaving faced severe vie timi.aation and harrassment, 

'and beIng totai].y crushed, I WO be in a no position to challenge 

the'ordersbr seek legal remedy. ven when applicant's repre-

sentation against histransfer to Agra is pendIng, Director 

Generalof 'Defence Esats has direáted o ftøIk&t to relieve the 

app 	 , 

ThIs applicatIon ismade with a prayer for reconsideraticx' 

of his posting. transfer order.'enqu.iry into his continued 

v.ictiisatjon ,ardharrassrnent and fresh orders for posting 

toDelhi aS per orders of Govt. of .ndia on completion of 

• tenure in t,e Worth East and ruling of 'CAT, Guwahati in O.A.487/01 

entitling posting to'a choice station. 
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IN THE CENTRAL ADINISTRATIVE TRIBUNAL, 

GUWiATI BENCH :GJWAM?TI 

,(A 2.PPLICATION UNDER SECTIOt! 19 (F THE DMINISTRATWE 
TRIBUNAL ?CT 1985) 

	

-. 	 Crigina1 Application No 	/2005 
	'A 

	

• 	
SHRI S DHIR CMRA 
	 cI 

5/0 3hri X.S.chcpra, 
Resldeflt of 25, Shillong Cantt., 
Meghalaya and cniployed as: 

	

- 	 joint Director, 7 Defence states 
36, Shillong Cantt. 

. . . App ho ant 

	

• : 	 -Versus - 	 - 

1* Union of India, 
through the Secretary tb the 
Go t. of India 	- 
Ministry of Defonce, 
South Block, N.;pli. 

• 	 2. TheEirector General,. 
Defence Esttes:, 
'*st Block-fl, 
R.K.Puram. New Delhi. 

S • Respondents. 

Details of the 	lic aton. and 2articulart of 

the order against which the application_is made : 

(a) GoVerflffleflt of Xndia, Ministry of Defence, 

Directorate General of Defence,Estat es Order 

Nc.134/1/Ai/E/04 dated 0212.2004. 

J.USDICTIQ CF THE TRIBUNAL : 

The apphiáazt declares that the subject matter of 

the order agaInst which he wants redressal is within 

the jurisdiction of this Honble Tribunal. 



24 	LIMITAQ1'.s' 	. 
• 	The. applicant further declares that the ap1icatiOn 

is made within the limitation period prescribed in 

Section 21 of Administrative Tribunals Jt 1985. 

4, 	FACT$OF THE CASE :. 
.: 	 Estates 

The app liCa :, t joined Indian EefencejService (IDES) 

in the year 1982 after qualifying Civil Services Examinaion 

in 1980 andbas been working on different posts, like Cantonment 

Executive Officer, Defence Estates Officer. Deputy Director 

General and joint Director, Dsfence Estats all over India 

lke Dagshai (H.P), Bare.ly (u.P). Jalandhar (pun3ab), 

Sririagar (J&K), Meerut (U.P.), Bikaner (Rajasthan) and DeThi 

under the Director General cf Defence Estates. The applicant 

before being poted to Shiilongin,JUne. 2000 was working 

as Joint Director, National.Institute of Defence Estates 

Management, Delhi with 'additional charge oDeputy Director 

General, Land Audit and Hiring, in D't'e General of Defence 

Estates.' While working as Deputy Director General, Land 

Autht arid Hir.ng in Dte. General of Defence Estates the 

applicant brought out several' cass of seri9us. Irregularities 

having financial irnplcatIOns running into crores in routine 

porfo1,manàe of duties in an honest and sincere manner. This 

was not appreciated... 	.. . .•. 	.•. 

The appliqant was. t;anferred, Q.Shllon. byway of 

punishment toa 'irtua.liy non functional post of Joint 

Director, Defence Estates, Shillong with additional charge 

of Defence Es,ates Qfficer, Guwahati. A representation., 

against pmitive transfer of the applidant was given to 

Defence Secretary on 9.6.2000 as also Chief Vigilance 

Cciissioner.. ,Shri N .Yittal, when the applicant .met six 

time pernally, to coplain , against his continued 

viC'imiSatiQn and harrassment '':.' 	, • , . • 

P'hoto'copy'of the representation dated 09.06.2000 
S enclosed as Annexure. 
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hoto copy of the acknowledgement of C .V.0 dated 

18.8 .2000 is enclosed as ,Mnexure A-i. 

*.2 seing a disciplined Gfficer, the app.loant joined 

his duties at Shillong on 24.07.2000. TO his utter surprise 

the applicant was divested of Additional charge of Defence.. 

Estates officer, Guwahatiin January, 2001 by Defence 

Estates Officer, .orhat under instruction . of . Director 
., 

General of Defence státes after he poThted out about 

fraudulent and motivated handling of a case 	as U.O.I 

ts. State of Aésam) where all out efforts were being made 

Lo artartge undue payment running into crores to a private 

Tea Company by suppressing . the most important fact that out 

qf .  475 acreS of land requisitioned for defence, most of the 

land excpt for 7-8 acres had come within the purview, of 

Land Ceiling Act for whIch no compensation was payable to 

the private Tea Corn.any. Byway of further harrassment. 

TA/DA claims of applicant for going to .,Supreme Court in the 

same case were . withheld and even permission to avail 

pial4,ed treatment from a C.G..S. Hospital for the 

applicant's son suffering frqmserlous kidney ailment, was 

delayed tthless the matter was brougk.tto the notice of 

Shri Subr Datta, the .he' Defence Secretaryo 

photo copyof letter addressed to :c.v., dated . 13.11 .2003 

i .0 enclosed as 	exure-B and letter dated 1042.2003 

addressed to Director, C.B.I is enclOsed as )jnexure-C. 

L ,P~tter written to Justice A.S..?yand, Chairperson, 

National Human Rughts Commission dated i1.12 .2003 is 

enclosed as Mnexure-D. 

4.3 Due to hardship factOr.. Govt. of IndIa, MinstryQf. 

Finance has presrIbed fixed tenuzes for Central Govt. 
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employees posted to North East. The same are .aiso app1icab 

to officers & staff worUng under Directorate General of 
Li 

Defence Estates • It is two years for those with more than 

ten, years of service and three years for those with less 

than ten years of service. Further as per Ministry of 

Pinancela orders, fixed tenure can be extended in exceptional 

cases in exigencies of public service or when the employee 

concerned was prepared to stay longer and has to be given 

station of choice after completion of tenure . £n cnp1et1on 

of the tenure the app lcant made several representation 

addressed to Defence secretary stating thz from 24.03.2003 for 

his trqnsfer to Delhi where the family of the applicant is 

residirg especially in view of health prdblem of his son 

who even after two major kidney operations, requires continued 

monitoring. While some officers have been accoiunodated in 

Directorate General of Defence Estates even after spending 

ten to fifteen years in delhi at a stretch by k&ld bending 

all rules, every possible hurdle and resistance has been 

created by arbitrary and malafide exercise of authority in 

Case of applicant who is not involved n any vIgilance case 

and has been doing his best to safeuard government interest 

and has an impeccable record. 

photo copy of DGDE'S.poliCy letter o.134/policy/Adm/ 

L&C dated 5.9.1983 regarding fixed tenure In the North 

East is enclosed as nnexure-E. 

Copies of letters written to Defence Secretary. Addl. 

Defence Secretary and Joint Secretary, MOD from time 

to time regarding victimisation and harrassment of 

the applicant by way of his retention in ii1long 

after expiry of tenure and not posting to choice 

station are enclosed as MnexureFl to F/4 



copy of reminders sent to cs/C from time to time are 

enclosed as Annexures 0-1 to 0-7 

Copy of pTPan report of the applicant's son 

dated 22.10.2003 showing 9% functioning *aft of his 

left Kidney./3M*UJL.)(  

4.4 	Earlier in May, 2004 the applicant also wrote a 

letter to Additional Sacretary, D.O.P.T drawing her attention 

to the resolution filed before the }ion'ble Supreme Court in 

Cjjl Writ Petition No. 539/2003 in Satyendra ubey's murder 

case oütl inng steps to be taken on complaints of whistle 

blowers and to end their harrassment and victimisatiort. Based 

on personal eerience of the applicant certain deficiencies 

in the resolution were brought to the notice of Additional 

Secretary, DOpT poinling out like how whistle blowers could 

beharrassed and victimised by being posted to militancy prone 

areas like J&K & North East even beyond eiry of tenure so 

that if they got killed, no blame would accrue to the authrity 

at whose instance the transfer was made and if they somehow 

managed to survive the resultant hardship would make an 

example of them and no one would dare complaIn against 

corruption and if the complaint wa s against head of deptt. 

himself/herself and there  being no. tiie limit to reply to 	: 

communication from C.v.c. On a complaint by whistle blowers, 

whistle blowers identity would easily become known to head 

of department who would take revenge by transferring them to 

some disturbed areas 	J&K and North IaSt. 

Copy. of letter dated 19.5 .2004 written to Snt Manjutika.. 

Gautam, AdcU.Secretary, DOP&T is enclosed as Annexur-H. 

• 4,5 	The applicant had also written to Additional Secretary, 

Deptt. of Administratve Reforms, Ministry of Personnel and 

Public Grievances offering suggestion for consideration of,  



p.C.HOta Cornmiee set up to sugest reforms for civil 

service, Earlier the applicant had also written to Shri. 

run Shourie, Hon'ble Minister f Or Development of North 

East Region retarding policy of certain Govt. departxnents- 

to post officers to North East by way of puniehment • He 

duly acknowledged the letter and promised to take up the 

matter with concerned authorities in the Govt • of India. 

Copy of letter dated 15.3.2004 written to Shrip.i. 

Suvarathan, Member Secretary & dd1.Secretary, peptt. 

of Administrative Reforms is enclosed as Annexure-I 

and his cknowledgeletter is enclosed as Annexure-J. 

Copy of letter dated 11.9.2001 W:rittefl to Shri Arun 

3hour1e, Hon'ble Minister for North East Affairs is 

enclosed as .nnexure-Ko and his acknowledgement letter 

is enclosed as Annexure K-I. 

	

4.6. 	When no action was taken on various letters written 

by the applicant to the Secretary. Ministry of 1efence, 

1ditional Secretary and Joint Secretary, letters were written 

to Cabint Secretary and Hon 'bie Prime Minister during 3 ly 

2004 seeking their intervention to end the v.ictimisation and 

harrassment. 

Copy of letter dated dated 26th July, 2004 addressed 

to shri B.K.hatUrVedi 1 , Cabinet Secretary is Ott 

enclosed as Annexure-L. 

Copy of letter dated 27th July 2004 addressed to 

Dr. Manmohan Singh,Hoble prime Minister is 

enclosed as Arinexure-M. 

	

4.7. 	Instead of taking corrective action by transferring 

the applicant to choice station of Delhi which the applicant 

is entitled to and where his family is residing, the deptt. 

0 



in.complete violation of Govt. of india and departñent's 

own orders A ruling given by CAT, Guwahati Bench in case 74~_ 

Tapan Kr. Chakraboty Vs. Union of India Ors. in o..A.No.487/2001 

the applicant has been transferred after four and half years 

to Agra as Defence Estates Of fer vide DODE order 1to.134/1/ADM/ 

DE/2004 dated 02.1242004. As per the order the applicant 

could go only after being relieved by his àuccEssor wosé 

posting orders L11$ yet to be issued. This was done obvioi.s1y 

with the intentionthat any representation against such an 

oder which are violative of Govt's own orders and ruling 

given by CAT, Guwahati Bench in O.A.No.47/2001 will automáti-

cally lead to further prolongation of hardship as also the 

possibility of perhas applicant agreeing x to such a blatant 

disc rimiation and violation of Govt 's orders and ruling of 

CAT, Guwahati to get out frcm Shillong at least with the 

corsolation that Agra Is nearer to Delhi than Shillongand 

having fced,harrassment and victimisation for such a 

prolonged period would hardy be in a position to represent 

or seek legal remedies especially in view of health problem 

of his son. 

Cy of DGDEposting transfe.order No .1 34/l/Adrnn/DE/04 

dated 2.12.04 is enclosed as Annexure-N.. 

4.8. However the applicant immediately on learning, about 

the order No,134j1%/Eo/2004 dated 02.12.2004 represented 

to the Secretary Defence vide letter No. dated 06.12.200& 

clearly stating about violation of Govt. orders and ruling 

of CAT, Guwahati in 0.A.487/2001 followed, by another letter. 

NO.JD/SHG/pER/SC/VL-II dated 13.12.2004 addressed to nt 

Manjutika Gautazn. Addl. secretary, DO-P&T with Copies to 

Cabinet Sectetary, Secretary to prime Minister, Defence 	- 

Secretary, C.V.C, Additional Secretary Administrative Reforms 
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followed by personal meeting with AddxtLona1 secretary, 

Ministry of Defence on.24.01.2005 and sondng another 

reminder on 07 .02 .2005 	 3. 
Copy of applicant'S ietter.dated 6.12.2004 addreSSe 

to Defence Secretary is enclosed as Annexw:'e-O. 

Copy of letter addressed to Smt Mafljulika Gautara,Addl. 

Secretary, DOPT with copies to Cinet $ecretatry, 

Secretary to prime Minister, C,V.cl Defence Secretary 

etc. is enclosed as Mnexure-P. 

Copy of appi4caflt'S letter dated 7./2.2005 addressed% to 

Dr. Mrs Rekha Bhargav, Addl.$ecretary, Ministry of 

Defence is enciosed as Annexure-Q. 

4.9 	after the applicant represented to the Defence Secrtary 

on 6.12.2004 by fax letter, Director General of Defence 

Estates issued further orders vide letter No.1 34/1/ADM /DE/2 004 

dated 10.12.2004 filling up five JAG level posts in Delhi to 

creat the alibi of non availability of  JAG  level posts in the 

event of applicant's representatiOn for his posting to Delhi 

being agreed or any favourable judgment delivered by C 

by even ignoring the fact that due to poorly functioning 

kidney of applicant'S son who had fed life threatening 

situations and undergone two major kidney operations earlier 

still requires monitoring and follow up by a uroiogist/ 

nephre logist. 

Copy of DIff order dated 10.12.2004 is enclosed aS 

Annexu.re-R. 

4.10 	After the applicant met AdditiOnal Secretary, Ministry 

of Defence, Dr. Mrs Rekha Bhargava on 24.01.2005 and mentioned 

above violation of Govt's orders and ruling of C and 



health problem of his son. by posting the appcant, to Agra 

instead of Delhi for which he had given choice., Director. 

General of Defence Estates wrote a letter on 25..61.200 bearin 

o.134/l/AM6/D dated 25.01.2005 asking. DEO Kalkata to reiieve 

the applicant for joining as L)eenCe Estates Officer. 'Agra 0 

when representations of the applicant were pending with the 

inistry of Defence. 

Letter dated 25.01.2001.is enclosed aS Annexure-S and 

letters of Shri C.K.MOre,. Defence Estate Officer, Koikata 

dated 27th and 28th January2005 and 9.2.2005. are enclosed 

as Annexures T-1, T-2 and T-3 respectively. 

4,11 BeCause of highly stressful situation the applicant's 

own health also deterioratd and he developed high blood 

sugar levels and hypertension after coming to Shillong, But 

DIrector General of Defence remained totally viadictive and. 

hostile because the applicant, had been pursuing matter of high 

level corruption in the Defence Estates Department. As serious 

complaints of corruption were being eñcjuired : 4nto ina very 

time consuming manner with little prospects, of fficials 

involved in cor'uption over being brought to book, the 

appliqant wrote a lettçr toHon'ble Chief Justice of India on 

02.12.2004 for taking cognizance of the prevailing stte of 

affairs, and harrassment of whistle blowers • Assistant Registrar 

of Supreme Court PIL cell advised the applicant to file a 

regular petition as W.p.NO.539 of ,  2003 in Sayendra Dubey's 

murder case which has already been disposed o. 

• Letter dated 2.12.2004 addressed to Hon'ble Shri R.C.La- 

hoty, Chief, justice of india is enclosed asJnnexure-U 

Letter dated 20.12.2004 •  from Asstt.Registrar PIL Cell 

is enclosed as Ahnexure-V. 

4.12 	While the applicaz":I'TbeIng  discriminated and harrassed 

and victimised in every possible manner, every type of care 



and consideration has been shown to officers involved in and 

facing serious vigilance cases by posting them to Head 

quarters of Directorae General of Defence, Estates and giving 

them important assignments. Two out of three posts of Defences 

Estates Officers in the North East at Guwahati and Jorht 

have been kept vacant so that threat of posting to North Eas 

can ensure canpiaint behaviour and anyone who will dare speak 

against corruption will be made exnpleof like the applicant 

is the message sought tobe conveyed by punitIve transfEr of 

the applicant to Shillong in the year 2P00 and his retent4on 

upto 2005 in coaiplte violation of tenure rules and further 

denial of posting to a choice station again in violation of 

Govt s own rules and ruling of CAT. Guwahati Principal Director 

of Defence Estates, Kolata had recomrendsd transfer of  

applicant to Delhi during 2003 in view of the f.act that appli-

cant had completed his tenure 	in the North East as 

also on medical grounds of hiS son. 

Copy of letter dated 25th Novernbr 2003 addreSsed 

to DOD is enclosed as Annexure-W. 

5. GROUNDS FOR RElIEF WITH LEGAL PROVISIONS 

(i) The above transfer orders are made with mala fide 

- intention and ulterior motive as explained in abve 

paras. 

±1) These orders are violative of tenure rules of Ministry 

of Finance and also of 

iii) These orders are contrary to ruling given by CAT. 

Guwahati in O.ANc.487/2001 in Tapan Kumar Chakrabcrty 

Vs union of India& ors. in so far as the applicant 

has been retained in North East much beyond expiry of 

tenure of 2 years and not posting to a choice station 

which is Delhi where the applicant's family is residing 
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arid his son suffering from Kidney 'ai3ment requires 

medical attention.. 	 , 

• iv) article 14 and 15 of the Constitution of India which . 

guarantee equality and prohibit discrimination have 

been violated • Further it 'is a settled law that a 

public servant cannot be dealt with in any manner, 

WhiCh is contrary to Constitution, any act of legislat± 

ure or any statutory rule under proviso 309 of.t].e 

Constitution or any administrative instruction of a 

general nature, which is intended for all public 

servants. 

All the officers who were transferred alongwith the 

applicant in June 2000 have been further posted and tra.sferred 

second or third time since June 2000. For example the Officer 

whm the applicant repiad on joining as JDG at shillong has 

been posted third tie. Even officers who 	were posted to 

North East after the applicant have also been transferred, out of 

North East long time ago. Another officer who w; posted out 

from Delhi during 2000 to Jammu has been posted back to Delhi 

while 'another officer who has been posted to Delhi' as DDG fL 

has riot even completed half the tenure at Chandigarh as Joint 

Director. Some officers have been continuing at Delhi, in complete 

viat1on,ofDGDEd own tenure rules for/r years or beyond at 

a streeh. As per rules relating to posting to North eaSt an 

officer on ôanpletion of tenure cannot be denied posting to a 

choice . station. But officers in whose case there is no such 

aiinistrative or legal binding are being posted to Delhi even 

in violation of tenure rules,whereas the applicant is being 

given a-, very harsh and discriminative treatment. 
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DETAILS OF REMEDIES EAUSED : 

The applicant had represented to Defence Secretary 

against his punitive transfer to Shillong in the North 4aSt7  

in June 2000 and wrote letters addressed to all authorities 

including Cabinet Secretary, Secretary, Defence, C0i/aC.jd,44P1 

Secretary. DOPT. Additional Secretary, Administrative Reforms 

against applicants continued victirnisation and harrassment. 

A representation dated 06.12.2004 was also Sent to Secretary, 

befence against applicant 's transfer to Agra in violation of 

Gv's orders and ruling given by CAT. Ouwahati in O.A.487 

of 2001 followed by another representation dated 13.12.2004 

addressed to kditiona1 Secretary, DOPT with copies xf to 

Cabinet secretary, Secretary to PrIme MInister, c.v.C, 
Secretary Defence, Secretary, nopT, AdditIonal Secretary, 

Administrative Reforms. 

MATTER NOT PREVIOUSLY FILED OR PEMDINC WITH ANY OTHER 

COURT 

The applicant further declares that he had not ± 

previously filed any application, writ petition or Suit 

regarding the matter in respect of ich this application 

has been made, before any court of any other authority or 

any other Bench of the Tribunal nor any such application, 

writ petition or suit is pending before any of them. 

RELIEF SOUGHT I 

In view of the facts$ r.tentioned in para 6 &ove the 

applicant prays for the following reliefs :- 

(I) Reconsideration of orders Nc.134/i/AD/DE/2OO4 

dated 02.12.004 because of mala fide. 

(ii) Issue of fresh orders for posting of applicant 

to Delhi as per orders of Ministry of Finance 

and ruling of CAT, Guwaiati in O.A.487/2001 
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Holding of an enquiry Into continued harrassment 

and victrtusat.on and thscrInunatori agaa.rist the 

applicant by volating tenure rule and not postin 

him to choice station as per Govt. of india. order- 

nd riling of CAT. Guwahati thereby preventing Ilim 

from looking after health problem of his son. 

Awarding of exemplary damages for harrassment and 

victimisati on, discrimination and mental torture 

o..the applicant. The applicant will utilise the 

• amount of damages by working for protection of 

O  whistle blowers/contributing to anoganIsation 

• engaged in creating a corruption free socIety. 

Laying down of transfer posting policy Which is 

just £-air reasonable andprovides for posting to 

• J&K and North east for all IDES.officers in a 

• 	uniform manner and not byway of punishment and 

layIng down o inàUmum tenure at a stretch at New 

Delhi Oupto a maximum of ten years. 

9. INTERIM ORDERSIF,NY PRA?1DFC 

Peridi.ng final dec.tsion on the application the applicant 

seeks the following interim relief :- 

(1) Holding in abeyance of GDE Order .No.134/i/A// 

2004 dated 02.12.2004. 

(ii) Dire tion to the &cretary, MinIstry of'De±erice to 

dispose of the representation of the applicant dat d 

..12.2004 and 13.12.2004 in accordance With''orders 
• 	, of Govt.of India relating to choice posting on 

canpietion of teriu'e in the North Iast as well 

.uling of CAT, Guwahati in 0..No.497/2001 in cas.e 

• 	of, TapariKuinarChJrorty Vs. Union fo India and Ors. 
• 	 , within4 a period of two weeks. 
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Dixectiqnto the Ministxy,of Defence to l  reerve 

one post of JAG in D.M. till postingof the 

applicant to lbi/isposal of his represen ; ation 

• 	. /case before the CAT. 

CallIng for all files/documents pertainn to 

- representations of the applicant ad canplaints 

filed by him... 

	

10. 	The applicant des.res to have oral hear..ng at admsson 

stage and wants to appear in person. 

U. • .partcu•iars of ZP.O 

I.O NO. 11 G 441671 for Ps. 50/-

Dat&.of Issue,: • 0.92..2005. 

Issued from ;Shiflong.G.P.0 • 

	

• 	:... .Pay&1e at .: Guwahati. 

	

12. 	List of enclosures 	S 	 • 

	

As stated aJDOVe. 	 - . 
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VERIFICATION 	 -. 

I, Sudbir Chopra, son 0± Sri I.$.chopra, joint 

Director Dfénce .tate, 36, Shillong Cantt. do hereby 

solemnly verify tha the stternents made in paragraphs 

No are true to m knowledge, and those made 
I 	

4.I4-J 	 6,444,4/v*II 
in paragraphs NO. * 	' are being matters of record 

and are true to my information derived therefrbm which 

I be: ieve,to be true and the rest are humble submissions 

before the Hontble Tribunal. I have not spressed any 

material factsof the case. 

)d.I siçr this, verification on the J#4Tay  of 

Februaty., 2005. at Guwahati. 

Ieponent 

I 
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U:t3 V'T 1-IARRASMENT AND V1CTIMISATION OF SUDHIR CHOPRA 
i 01N"FDJ1U-,QT0* 113, NATIONAL INSTITM OF DENCE 
ESTATES MANAGEMI3NF, DELHI CAN-TT, FOR RESISTING 
AND LXPOSNG CORRUPTION THROUGH 1RANSFCRJ 
POS FING ROU 1 B BY HIS PREMA1 URE 1 RANSER TO 

IULLONG. 

I was posted as Dy. Director General, Defence Estates in the Dte, General, Defnce Estates 
in April. 1995 ind specihcaily eninisted with the responsibility of carrying out audit of defence 
lands situated all over the country. I brought out several instances of large scale 
rnisusclunauthorisdd use of defence lands involving toss to the state and submitted detailed reports 
bringing out specific cases (ir misuse of defence lands' (Santushti type. Following pressure from the 
services, I was udvied to go slow and given the addiEioat vork of looking after or luring SCCttOI1 in 
the Die. General, 

While looking aIlcr the work of hiring section, 1 detected several cases involving 
irrcularitics /1inaiicial loss totIic Govt. For the sake of brevity few illustrative cases are cited below 
where manipulation of facts and recourse-to corrupt practices is clearly revealed. 

In this case payment of arround 08 crores of nippees had been 
made to Maharaja ofKcta whose land measuring around 918 acres at Kota Rajasthan was taken 
over under RAJP Act' in 1976 after coming into force of Urban Land Ceiling Act. As per the Act he 
was erthi led to a maximuiii vonipensatio of rupees 02.1akh, 20000 in cash and balance in 20 year. 
bonds. However, he nnaged to get rupees 08 crores 'byway of rentals alone. Strangely lie got 
approx. nijccs 1.5 crores by way of-enhancement of rentals for the past period which was otherwise 
not payable. No enhancement was recommended 'by Collector of Kota who is the competent 
authority. This extra payment was made possible because of manipulation done in DG D13 office 
and no pioposai as floated by, DEO/ Director. All out efforts were made to arrangc further 
payments to Maharaja even when it was Mly well known that bulk' of the land was to be taken over 
under 'the ULC Act and Maharaja of Kota was not entitled to receive rent for.the entire land. In fact, 
Rajasthain Govt had mtrmated through a tetter that Maharaja of Kota was not entitled to ; eceive an),  
rent whatsoever because of Rajasthan Land Reforms Act & UL(C&R )Act In various 
cornmumcttions sent to Inc Ministry of Defence vnt4l facts veic hidden to favout Maharaja ci 
kota Uecruse of my, cumuiuid resistance inspite of tremendous presurc no fun ther payment WIS 
rnadc Loss duc tb wrong and motivated handhng of this casc is net confined to Rs 8.00 ciorc 
(approxIn1atcl)) Now vnh the abolitionof UL C&R Act the Govt will have to either vacate this 
land or acqwre it at a prohibitive cost of ilbt loss than Rs 500.00 crores Details avail ible iii the 
files of DGDE.  

In another cac 	 •. possession of hired building known as Ahniedabad 
House situated in Bombay which was hired for'defence use in -1944 was taken over by the owner in 
July 1980 for carrying out repairs. The'ówner did not hand over possession after stipulated time of 
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one year and instead sold i to a 3 party. To recover possession of the same, cases were filed in 
lower courts without any fruitful results. Aftev going through this case, 1 sent a note to the Legal 
Advisor fun. of Defiicc on 'l July 1997 seeking his ad'4cc to recover the posscssion After going 
through the t'acts LA Defence recorded a note recommending filing of a case for criminal breach of 
trust aicl high level inquiry into the matter by an officer of DGDE. The then Addi. Secretary Shn 
P.M. Nait ordered an enquily on '23.9.97. Instead of' , . . submitting a repoil to 
the Ministry afier holding enquiry the file was destroyed/suppressed . All my efforts to secure the 
possession of file proved frutile. This property ws learnt to have been purchased by M/s Reliance 
Petio ("hemicals ( 

In Sept. 1999, I prepared a note for Addi. 'Secretary, Mm. of Defence to be issued under 
signatures of Addi. Dircetor General, Defence Estates on the subject of running of Golf Courses on 
Defence Lands by the Defence Services ( ic Army, Air Force, Navy ). in my note I biouglit Out. 

misuse of defncc land and ioan power, violation of Land Administration Rules and also mentioned 
about security implications In the note I briefly mentioned about a News ltm according to which a 
high tech Golf .oursc had bcn onened in Guigaon adjacent to a vtal Au rorce installation in 
violation of NOC gwen by \ir Force authonties and sanction issued by MOD fot exchangc' of 
defence 'lands with DLF Surprisingly in this case, possession of the land was handed over inspls.e of 
the fact that draft exchange deed had not 'been fintlizcd and' vetted by Mm. of Defence aid 
conditions attached to the sanction were violated with impunity. My note was not cleared and file 
sippi essed for months together fins was done to hide the fuict of having handed over possissiofl ci 
land to DLF even without completion of necessary formalities. 

arlier in 1993 when 1 exposed corruption in a land acquisition case of Suragarh 
Cntonthent involving extra payment of Ks. 44.00 lacs, 'I was issued a warning letter for having 
written directly to Joint Secretary Ministry of Defence and later on shunted off to Jammu from 
Bikaner ( extra payment of 44 lacs was stopped by me and'DGDE has till date not replied to the 
Ministry as to wh) sanction for higher amount was obtained by distorting facts and figures) I)ctals 
available in files oCDG DE and Min of Defence. 

a 	 . 	 . 

Though I was post.d as Joint Director, National institute of Defence Estates Management, ( 
NIDEM) in Aug. 1999, (after a rigorous selection process) I was simultaneously entrusted with the 
responsibility of looking after my old charge (1 c of ODO Land Audit & fig ) During m 
extensive touring and vi ,its to field offices situated all over the country and interaction at all levels, I 
received lot of complaints r garding postings and transfers of Class III staff of Defence Estates 
Organization to far off places on extraneous considerations and change in posting/transfer orders on 
receipt of illegal gratiticauon On receipt of specific infoimation about the identity of the persons 
who wcre doing this I reported the matter to DG DE who expressed complete surprise and promisul 
immediate action Ho vet, no action was taken 
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Instead, niy ICSI(1C11ia1 (cleplione was got disconnected without any infbrmatiou to inc and I 
was iChLvLd ot (lie additional charge of DDG Land AUdI and Hiring in a most uncsuemontous 
manner on 21s' April followed by my -premature transfer to Shillong even when I have not 
completed one year in my picent assignment Posting to a. training institute is made as per oidczs of 
the 00II&T atici ctrefiil ci5le,tion My 1having done Advanced Professional Course in Public 
Administra(ion Nvas considcid as the main cuteria alongwith my'previous service record for thc 
selection and .1 was assured ill four year .tcrn on this assignment bythe thcn DG during Aug 1999. 

Sir, dutlng my 18 ycurs of Govt. service I have been discharging my duties with utmost 
uevotion, honest)' and sineercty. During this period I have been posted to following fhrflung and 
difficult places beibre bcinzposted..toDeIhiin 1995. . 

'Dagshai, (Ilimachal Prdsh). : 	 1983 

Bareil ly  Canit. 	.: 	 1984 

J'aIardhar 	 I98586 

Srinagar 
( 

J&K) 	. 	 . . 	 .. 	1986-89 

Meerut Cantt. 	. . 	 1989-91 

l3ikaner 	 . 1991-94 

Jainmu 1994-95 

In iiiy present nsisgnnent evcn while ho1ing additional reponsibiBty of DDG Land Audit 
and Hiring, I intrçduccd far reaching changes in the couisc content and design of vanous training 
programmes, For the first time IDES probationus were arranged wteraction with eminent 
personalities like Rak 	ti-i sha Man, Or APJ Abdul Kalam, Defence Secretary, Chief of Army Staff, 
Vice Chief of Air Staff, Chairman Natiial Human Rights Commission, Justice JS Verma 
Smilar1y jor the first"'.6nie short attachments wcre made with organizations like P!au 'ung 
Coimnission, Central PollUton Control Board, Tata Energy Research Institute Topics like Gender 
Sensiusatuon, Human Rigi ts, TacIing Corruption were introduced and incorporated in the training 
cur icuiam at my instance 

--•. - 	 •- 	.-- 	 • 	 .- 	
- 
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My transfer to Shillong when I have not even completed my tenure in the Trainiiig Institute is 
intended to humiliate mc anl victimise me for having done niy duty without.any fear and favour and 
for having icsistcd corrupt plaLuces involving loss to the State and for pointing out cot ruptioti in 
the transfer posting policy of lower staff. The officer who is supposed to replace me has not done 
any long term course like APPPA or .NDC which was considered a must upto last year and officer 
whom I am supposed to relieve was posted to. Shillong three years ago after being suspended 011 

false and baseess charge which were quashed by CAT. After re-instatement he was shunted to 
Shillong. Another substitute has been found in mc. There is no administrative reason for my 
untimely transfer to a. (hr (Ill place except to make an example of mc so that no one in future daleS 
speak against corruption. Fhi transfer s a clear case of' nialafide, 

Perusal of the traimfer/posting orders will reveal that some officers have been given choice 
posting of Caiitonineut. lxecutive Officer consecutively ('or several years, in one case of ( 
Secundrabad Canti ) the officer has been madc. CEO after 8-9 nioi'iths while others, having serious 
complaints have been given prized postings. One DDG has been transferred to Jammu after a 
period of less than one ycar'in Delhi to accommodate another favoured officer. The officer who has 
been ostcd in m' place has been in and around Delhi for almost 10 ycars, Delhi-Agra-Dclhi and has 
no done aity advanced trairingcourse in fact post of Joint Director S.hillong needs to be abolished 
as an austerity measure as there is hardly any work. It is intended for punishing officers 
considered inconvenient.. .Puring my five years in. Dcliii, I hardl.y received a letter signed by Joint 
Director, Shillong. Insteaôai extra post xieeds to be created in the National Institute of Defence 
Estates Managcnicii tositcngh the faculty and provide extensive tcáining coverage. 

in the interest of probity in public service, I would request that there should be adequate 
safe guards so that officers who point out and resist corruption are not harrassed and victimised 
through the transfer/ posting route. Ofilcers.should he rotated to all the posts in a uniform manner 
and not laoured / victumsed electiveIy. If officers are transferred in an arbitrary manner on 
extraneous considerations, sword of transfer will always hang over ones head and no one will be 
able to perform hi-j duties wjthout fear and favour and resist corrupt practices of bosses. 

Sir, in vies'.' of the fliletS satcd above Wu may like to order 

1 	inquiry into abovc .accs of corruption by a competent ageffcv and immediate custody of 
reiLvaut hlcs 

2 	Scrutinty of posting prohlc of officers (and staff) with inputs from vigilance section 



Rotationof' officers it a uniform manner to all the posts of CEO/DEO and staff officers in 
Coimnands and D(. Dl so that no officer can continue in a stationlikc Delhi for m 	r t ote tn 
10 ycars or to the post of Cantonment Excutive Officer for more than two terms One 
officer has boen contutu in Delhi for. almost 20 years except for a short posting at Pulic.  
1:'ciy ofliw imist he l'o'ted for atleast two ycars in North-Ea'tJ J&K rather than snJrrg 
inconvcniuit ollicu s Lw way of punishment 10 thc North-East / J&K 1 hose ofIiccrs who 
have been given the iost of cantonment Executive Oicer ifird time should be sent to 
North-Cac by rhaning the posting orders issued on 5 June, 2000 One tribal officer who 
licks been DEO fot Ithic0st ji years lids been ngttin nmde DEO thus depriving him the clinUe 
of buns ci:o of a CIa ,s I C antonnient 

I-bIding in abeyance of all posting orders issued on 5' June 2000, pending review to cud 
li:Irra$u1icit and victin;iatkm ufotuicers, 

5 	Can.ell'.tion of my tiaiiskr ordrs so that I can eomplete my tenure of four years as Joint 
Ducctor NIDLM as pi.r DOP&1 order No 12017/2/36rrig(TNP) dt 3131987, officus of 
t1 Ir1rnginstitu1es 'uc to be glviii choice of three stations at the time of their transfer. In iiiy 
cisc lhL ordQrs of DOP&I' lnve been violated with Impunity. As per these orders" '\ppoint-
nient to hculty pot ii tiainirig institutes will prescribe stnct selection process to lirid ii ulv 
e\celent trainers for ic1i dppouitments The guide lines for such selection should spcuIj 
riot mcrely an outstancnng service record but also very hood training capability" 

6. 	Action againstilty cfficcrs.. 	.. 

'lace: New Delhi 	.. 	 (SUDIIIR Ci-IOPIU\) 
Joint Director, 

Dacd. O91 Juti 2000. 	 National Institute of 
1 	 Defence Estates Management. 

4. 
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44L1L 	-. 
Goyeflfl1t1t of ittha 
Mui&.tryofDCfflC0 
DIo Oct 	efenco E1tc 
Wcut 3lock XV, R.1Pm'ufl 
1'lcw Dcli'i 	110 OGG 

( Jun 2000 

On ricf h Shri RJ?.Sin&'t. fhri )&jc.ov Sh ha, ULO  

.1pnt I)jrctor, N1DEM DclIj C;uU v 	 Choo 

ci. Vnic'. 	SMvatova D.E.O. G'.rvthai . rau1crred gi 
Addillcuzl D s.') ' 	StU 	1 UlXJjhl JQ .Ik DUCC rhior" 
o!h , '.iicna1 charcof D.E.(.). Gmvil 	!urtIir 	lcr. - 

Sh C...ldrc jtttclird Qe.r 	 i)crence EI::, Scu!h;ni 
('omiuJ 1 ,1 1inc. is frlffsf'mc J and 	r..1)E0 Vi.ig 

a:Rmd. Shri C.K.?!or v1thb ccicvc.I by 0 Pcncipal 
:tni (uuo'nd i,imiedicI" tojblo uj ilic cv 

Tltc Priiicil Drccc/DrccIOr. 
DefcIlCG E.Uvs 

Sub:- POSTJGfl1AIR 0I I.D..S. OFCJS 

,I has hccn ecited to inii:c ilic fiiowin 

Si Sudhir CItop4 ioi\t i)iccIo NJ)EM Delhi CrnI.t 
puxici 	Jo[nt Dir'bir, SlUong via 	iui R.P.Si 	t.ccr'J. 

Director. NIDEvi iviil reiia'i Slid Sudldr Chopr ijmicdiy fcc 
UI) BCW assi fiittiicflt  

/ 

) 	O rlifhv SM Sur Chopra, Slul )U'.SiiilJoint D.vc.cor ShWo 
j(eçi 	Aar vi.cc Slui 	i:v SI;.rp. 

L rrJu 
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• 	vi) 	0i 	I 	hri C.K.Mor Slid Pl'.Sama DE() \i 	ii 

nd lt: 	•d 1)IC(l as DEC) Jalaiar vica :!1 I chti Godos 

: 	
vii) 	On rciif 1w Shri P.N.13.S31mi Sivi P:e..•; Gc;':l 	tc.l 

D.E.O.CicuU.i iicc SEji Suloy Da 	.a th.E.O.CcJu a.:cncrcd. 

--ilic daics (iN/A 	of 	nquilucflt 	• 	of c.largc by hid dflc:i viii 

be io,6Ivl1d,Q 1i 1)cQriC 	icl i1') 	: 

H 	 • 	-- 
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Copy to;- 

I'ir 
U. 

I. 	.... 

'. 

JolntDetorj)l, ShWoi'g 

Concrnei CDAIAAO(PY) 

Mnkt.y flncc/DQ C) 

COUL vrnc( PCB!Crf.L1J)EO 

OIIIct?r Ccncrtvi,l y uniuc) 



CONFIDENTIAL 

No. 
GOVERNMENT OF INDIA 
CENTRAL VIGILANCE COMMI 
Satarkata Bhawan, block 

GPO Complex, INA, 
New De.lhi-110023 ,  

on AUG2[ro 
To 

Sub: 

Sir 	 = 

I have been directed to acknowledge the receipt 

of your letter 	dated 	on the above subject 

2 	ApprOPF iate 	action would be 	taken by 	the 

Commission. 

Yours faithfullY, 

(V.K. Vashishtha) 

SeCiOfl Officer 

// 	/ 



, io.oI1.PId\?oL -IL 
Office of the Jant Director, 
Deftnce state.Mth. of tef. 
Cntt.13ung.W0.36, $hillorig1. 

	

Datc'rL th 	'?. i7ov'2003. 
TO 	

/ 

3hri P. Shunkar, 
Chief Viçflano Commiioner, 
).tarkata Ithawan, 

1ew poThi. 

ubjer't : YXCPIJ1XSATI(fl tIWMTiT. 

Mrtdly refer to your office letter o.00O/1DTF/O5 
datd 18.02000 under which c'omplaint made by me against 
my victimitiofl and harrssmcnt by Director General, 
J)fnce ItatC$ was. acl<now-ledged. 

:cn my complaint. X had brought out specific case 
of corruption fot resisting which I was transferred to 
Thillong by way of punishment in Tune r 2000, The complaint 
iri writing was given on the advice of Shri N. Vittal, thr,  
tYen C.V.C. who promise.d'tO enquire into the matter. 
Thereafter I met$hri N. Vittalfivetilues. Tie was kin1 
enoucjh to remind Min e  of Defence to expedite the report. 

though I have completed prescribed tenure of 
to years in the North 1ast, I have still not been 
transferred. In fact, my harressmeflt further increasnO.  
/ 	as a reBult of my representation to c.v.C.) as  S 
brought 	Out in subsequent peras. 

Ir J ury,2001, I was• cUvcstod of additional 
chirge of iO,Gahati .whn I brought out another 
instance Of fraudulent and moivated.1fld.1ing of a ca!3e 
namely'UOI Vs $tte of Assam in which .afl out efforts 
were being made to arrange hugo pocuninry benefit to the 
priyate party namely Sonayur Tea Co. by completely 
ignoring the fact that more than 95%'bf its land had 
already been taken over wider the Ceiling Act.'inaflcial 
implicationn were ln,crorCa. With the citvesting of 
addItional charge, 1 was virtually sittlng idle as Joint 
Director,Defence Estte8 a post without any prescribed 
cha'ter of 4utis or minimum required steff likp peon ancl  
steno. I dily reported 1bot this development to your 
office immadicitely.. 

Lit year, i.e. in 2002 whcn I applied for seeking 
treatment from a.CC)W F!ospit3. for my non suffering from 
serious kiThey jlment, thO n,(-rmissi-on - wa5 withheld unless 
the matter was brought to the notice of th' Defence 
secretary, However.my. representation for posting heck to 
Delhi wee simply:ignored.-P_ .. 	.• 
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: 	 In yct another CaDe of hrrasrnent rin&victjmlsatjon, 
•1 . 	my TA/1)/¼ CiuiJfl3 Were wthhe1d for . having gone to Dhi in connoctiGn '..ttha disciplinary case before c.nx. 

I war the Dfcnce Msjstant, Copies of di1y ordpr slteets are rnc1ose3. 	7,100/s which was drawn as idvince for cjn.tnci to 
PeihI durinj April, 2002 has tiready been recovered from my 
salary and inother clatm has 1sc b eenwithh1r1 and the TA/fli 
30vflCe may agiin beroc oved from my s1ary  thlin cuing me 
finncia1 hrdtThip . . . . S  

;ii the abovo acts of hirrasment and victimisation 
f11into iniQnificance in view of the fact that even nftor 
ccrnpleting ,y tønuro (àxcludinçç 1e•ive availed)  I am being 
still retth.d at Shillong even when X am bacfly reavirprl at 
Doihi wh(rmy fmiiy is rouinç and my øon remir 
COfltinuus fUow up treatment as his left cidny is 	S  

S 	 funCtioninç at .9% oiy,, zt ta3)a:a1mo1;t tIWe days to rch 
D1hi by t4ifl. tvE'r under normal circurnstmncea, thoEe potc 
to florth rust arc entitlei to posting to a station of thcir 
choice on conmietiori of prescribed tenure viz two years for 
those with more. than ten yonr.s of service: and three yeirs for 
those with less than ten years of service. I have alreac3y 
completed 21 years of service and therc is no inriication 
whatsoever as tohow long I will be retained in Thillonç. 
The whole purpose appears to be to make an e>arnple of me so 
that no will iver dare speak' aga inst • coriptjon in future in 
our eptt. i.. Dto. General of Defence Estate s . 

I hve been regularly making en rruiries from your 
office regard ing the fate .ofmy complaint and haVe been 

S 	 informed that necessary action .isbeing taken. 

After waitLng patiently for mote than three years 
I have started ththUng whethe r  my case would ever receive  
the requisite ittention or it will merely remain one Cil 
number  in the list of pending cases end considering high 
level clout of corrupt oiciels anti thclr strong support 
network, whether justice would ever4donii to ma. You wil]'be 
,urprised tt know Sir that in Dte, General of Defnnce 
stntou, mOst Ofthesonstive rnd Important posts are held 

by thoqe facing vigilance cases. 

Dof ore I looSe hope completely. I thought- I muqt 
once agiin,-requeGtyou .tp..t4ke  up themattér.w.tth Defence 
13c'retary for my posting to Delhi pending completion of 
enquiry at your end in view of the facts stated above e  a1rrassment cv take many forms and it need not necessarily 
be by way of rtituting false vigilance cases against 
hciest officj.ats. Transfer to a hard station in the florth 
FcSt iind. retention beyond the prescribed tenure is the worst 
form of punishync.nt without going through the hassels involved 
in fabricating evidence and preparing a charge Sheet. 

Yours faithfully, 

m 	CROP}u ) 
Joint Director, 
Defence Ntate5, 
Mm. of ofønc., 
Shillong, 

I 
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Bungalow No. 36, 
ShillOng Caritt. (Near Anjalee Complex) 

Dated, the 10 De'.,2003. 
To 

Shri U.S. Mishrci, 
Director C.B.I. 
C.S.I. H.Qrs., 
Lodhi Road, 
New Delhi. 

Sir, 
I want to congratuiete you on your becoming Director C.B.I. 1 wish you great 

success in all your ondevours. Yours Stateinent issued im mediately after taking over 
charge that tackling corruption wuJd be your top priority was indeed reassuring and has 
rekindlec hope among all those public servants who are fighting and resisting corrupt 
activities of their bosses in various govt. departments. 

In my own case I was punished with a transfer to North East in 2000 for having 
resisted and exposed corrupt activities of Director General of Defence Estates to the 
post of Joint Director, Defence Estates a pot without any steno, peon or charter of 
duties. When I brought out fraudulent and motivated handling of a land acquisition case 
namely UOI Vs State  of Assam where all out efforts were being made to arrange Undue 
pecuniary advantage runnirig into crores to one private party namely Sonapur Tea Co 
by supressing the most important fact that more than 90% of land out of total land of 475 

m acres had already coe ,thiii the purview of, land ceiling act, not only was I divested of 
additional charge of Defence Estates Officer, Guwahati, the officer involved was 
promoted and later on made Defence Estates Officer of Ambala, $18 level post whereas 
he was merely a JTS officer. I sent complaints to all including CVC & CBI. 

I met DIG CBI M Mukesh Sahai in November,2000 and gave him the necessary 
details Later or I learnt that the complaint was simply forwarded to Ministry of Defence 
for appropriate action at their end I also wrote a letter to Shri R K Dutta, DIG CBI in 
November, 2001 and requested him to enquire into my complaint He assured to make 
necessary enquiries. . . 

I also tried several times to seek an appointment with Director Shri P.C. Sharma 
but due to his busy schedule, the appointment did not materilise. 

While more than three years have elapsed, my complaint remains un 
investigated and concerned officials have retired/will retire afler enjoying fruits of 
corruption, whi!e I continue to languish at Shillong even after compietioivof 'prescribed 
tenure of two years. My forcib retention in Shiliong as Joint Director,. Defence Estates 
without any work minirrjm required staff 4:ke steno, peon or charter of duties is intended 
to make an example of me so that no one in future -will ever dare speak against 
corruption. . . 

You will be sur.prised to know that officers facing serious corruption charges are 
holding important posts in Director. General of. Defence: Estates and you can verify this 
fact very easily and thct coruption friendly ambience prevails in Director General of 
Defence Estates to faciIt te any and every type of fraud More details can be furnished 
if required. 
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Sir, an impression has iained somehow that CBI takes up high level corruption 
Loses whew big plots are involved arid has no time for small time crooks As a result 
most of he corrupt govt othculs feel secure that because of pressure of work in COl 
he would not come under its scrutiny and thus escaoe action Tnis impression needs 

to be ais )elied 

if you kindly er3quire into the reasons why my complaint was not pursued, you will 
know U e reasons why corrupt officials are having a field day and cocking a snook You 
v ii agree that it is notr the CE3I alone which is fightiig corrupt but also those public 
servants who at great personairisk to themselves areresisting corrupt activities of their 
Losses by remaining vigilant and bringing on record all such facts like rule position 
deviation from estabiished ncrms/ procedures financial implications etc To root out 
corruption it is very essetial to alter the corruption friendly ambience and dismantle 
strong sijppoit network of corrupt public officials by making an example of few of them 
(cori(Idiy to that of those who aic resisting corruption as Is happening at present) 

As yqpr openinc remarks on becoming DirectorC.B.I. were quite encouraging I 
U1QUht lniit cci rt(flate you ard:wish you great success and immediately bring to 
your notice high level ccrruption of Director General of Defence Estates 

Let the sacrifice. of young engineer ShriSatyander Dubey who died while trying 
to expose corrupt activiJes of contractor mafia in Bihar not go in vain. 

Yours faithfully 

V 	(SUDHIR CHOPRA) 
Joint Director, 
Defence Estates, 
Min.of Defence, 
S.hillong. 

End : 	Copy of leUer 
Written to 	 . 	V  
Shri R.K. Dulta. 

CVC.TO 

The Prime Ministers Office - For information & necessary action 
New DeIft 

. 	The C.V.0 	 - V  ...... V 

l.N.A. 	 V  
-- 

- Their case file No. 000/Def/85 refers. 
New Delhi. 	. : 	 . . 

• 	. 	 V. 	 . 	'UDHlR CHOPA) 
Jo11it Director, 
Defence Estates 

V •. 	 . 	Mm. of Defence. 
Shillong 



36,ShiUong Cantt. Meghalaya 
Dated, the 11 Dec.,2003. 

To 
P Honble Justice AS.Anand, 

Chairperson, 
Nationil Humon Rijhts Commission, 
Sardir Putol Elbawan, 
Parlianient Street, 
New Delhi 

Subject 	MURDER OF SHRI SATYENDRA DUBEY : STEPS REQUIRED 
TO END HARRASSMENT AND VICTIMISATION OF OFFICERS 
WHO RSIST AND OPPOSE CORRUPTION AND PREVENT 
Rfl URE MURDERS OF HONEST OFFICIALS 

Sir, 
Iant to thank you for takrng up the case relating to murder of Shri 
Satyendra Duhey 1  Project Manager NHAI for having reported about poor 
tnplLmontltion of I lonbie Prime Minister's Golden QuarslateraI National 
Highway P'oject and Other serious irrtgularIties. While enquiring Into the 
matter in detaU as to how his identity got leaked and why no action was taken 
on serious deficiencies brought out:in Shri Dubey's letter to Honbie Prime 
Minister, I would most humbly request you to also enquire into the following 
aspects so that -rio officer in future gets killed for working honestly and in 
public interest. 

Why no action is taken by various government departments on complaints of 
corruption when fufl facts are furnished by the officer concerned and why 
vigilance machinery of the government is lying virtually crippled. 

Why is it thatthose officers who resist and oppose corrupt activities of their 
bosses. in various government departments are transferred to North-East and 
Jammu & Kashmir (perhaps in the hope that they may get killed because of 
militancy and no blame would accrue to them and even otherwise if they 
manage to survive, resultant hardship and suffering will deter others from 
exposing c3r.ruptofl).. 	

:• 	

0 

To give my own example,. I was t?'réferred to North-East (Shiflong) in 2000 for having 
resisted and exposed corrupt activities of Dirctoc. General of Defence Estates to the 
post of Joint Director, Derence Estates, a post without any steno 1  peon or even charter 
of duties. Even after completion of prescribed tenure of two years I have still not been 
transferred because I have been highlighting further acts of corrupuon with financial 
implications running Into croros (deteils rvan be furnIshed If required) 

Such is the' state of affairs of our vigilance machinery that inspite of numerous letters 
written by CVC to Ministry of Defence on my complaint, no report has been furnished 
and I continue to languish at Shillong 1  In our headquarters Important posts are held by 
offcers facing corruption charges and irispite of serious çomplaints;thére is no fear of 
ever being caught I brought this to the notice of Shri Arun Shourie the then Minister for 
Development of North-East. He was kind enough to promptly acknowledge my letter 
and take up the matter with the concerned authorities but unfortunately nothing 
happened. 0 . 



r todiy biggest thr'at to human rights comes from high level corruption and stroig 
kipport netwoik of car upt officials Therefore case of Shri Satyendra Dubey should be 
investigated in tot..i(ity a view to finding out solution to the ever growing menace of 

cOi fuptiQfl 

You may kindly (-oh)'der holding a public hearing (on the lines of Railway Department1.
when ever an accident takes place) and invite all those public servants and others who 
are resisting and fightirg corruption in various government departments to give witness 
and suggestions With their deep knowiedge of modus operandi of corrupt governrnePt 
departments and othcials they can offer useful pract'cal suggetioflS to alter the 
Corruption fiiardiy aribience where ever it exists 

Now That Shi Satyendra Dubey is no more, let his sacrifice inspire us to work for the 
same ideals for which hélived and laid down hislife. 

Yours faithfully 

• (SUDHIRCKOPRA) 
Joint .Djrect(r, 
Defence Estates, 
Shillong. 

The Prime MiSterS Office, 
SouthBlOCK, 
New Oelhi.. 

2. 	The C.V.C.. 
Stàrata Bhawan.• 
INA, New. Deihi 

3 	ShrI Ranjit !sar 
Adoi Secretiry, 
Minstry offence, 

-Case File No. 000IDefI85 refers. 
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PW 	 FIXATION OF TENURES OF OFFICERS OF THE DEFENCE LANDS 
AND CANTONMENTS SERVICE SERVING IN NORTH EAST REGION : POSTING 
tND TRANSFERS :- 

06  
Reference Dte. Gen. DL&C letter No.134/Policy/ADM/L&C 0  

dated 05,09.1983, 

As a result of issue of instractiens regarding 

allow-ances and facilities for civilian employees of the 

Central Government serving in the State and Union Territories 

of North Eastern Region vide Ministry of Finance letter 

No.200/4/83/E-IV, dated 14 0 12,1983, as made applicable to 

civilians in Defence Services under Ministry of Defence letter 

N•,4(10)/83/t(Cjv-I), dated 11,1,1984, it has been decided 

that there will be a fixed tenure of posting of 3 years at a 

time for officers with service of 10 years or less and of 

2 years at a time for officers with more than 10 years of 

service. Period of leave, training etc. in excess of 15 days 

per year will be excluded in counting the tenure period of 

2/3 years. Officers on completion of the fixed tenure of 

service mentioned above, may be considered for posting to a 

station of their choice, as far as possible. 
* 	I  

Tenure of officers, fixed vide letter under reference, 

will be deemed to have been amended accordingly. 

(G.O.I., Mm. of Def. Dte. Con. DL&C), letter 

N,,134/Pelicy/ADM/L&C., dated 19,06.1984). 

J. 
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V 	New. Delhi-19. 

2003 

Shri Subir Dat:ta 	:. 
Defence Secretary,. 

V 	New Delhi. 	. V  

3ir, 

I had sought sanctiOn of DDE: for follow up treatment 

of m' sevonteen year old son who had undergone two major 

Kidney operations during Yune 2002 and August: 2002 vide letter 

dated 31.10.2002 •folJ.owedby several telephonic and written 

reminiers. ..., .• 

1:v111 	 furnishing rofc301lip of CGH8 tpociti.imt 
as asied in Dec '002, sanction has st311 not been accorded 

the file is lyir with 1 DPE for her decision' as informed by 
AdCII. OG i\dministratiOn. This unusual delay on the part of 

DGDE aears to' b;int:enioflal Sc as to harrass me for having 

cated io appioac 	OL in the past It was only after I brought 

the.. matter to your ''notice, that sanction for treatment was 

accOrded. 	I a 	hI:ghly grateful to you fr your act of 

kindness. 	
V 	 - 

Sir.. you will b, surprised, to know that even ater 

having completed prescribed tenure of two years' in the North 

East (without.ary,taff.$tflQ or peon and charter of duties) 

I have still not bn transferred to Delhi to enable me to look 

after my son who requi oilow up tre ént ec se of l.onq 

dib.anC2 I am forced be on leave since Nov 2002 	My own 

ha1th has also' déterioted . because o 	1ighly stressful 

situation. 	V  
Kifdly ntruclDGDE to accord sanction for follow uP 

treatmcht witho..it furthr delay and i.ssue orders for my posting 

and transfer •  b. Dlhi' a d I have already.comp1eted the 

prescribed tenure i.n 'the North East. 

Thankinq you,. ' 	 V  

Copy to: 	
-V 

new Delhi, . . 
2 Pri.c'ai D1.ectoL. Defence Estates 

Kolka:•a  

Yours fpithfully, 

1J.b1 (x. / 
V 	

V  (SUDHIR CHOPRA) 

V 	 ' 
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N00JD/$C/PER/cfl0L..rI 
Of fio of the Joint Directer, 
DefenCe Estates,Min. of Dei 
0ntt.8ung.No,36, Shi1lcng.1 0  

/ 	 Dated, the 	20 Juno,2003. To 

'The, Secretary. 
Mfliatry 0f:PefeflCo, 

New Dàlhi,' 

Sir e  

Z was posted to Shillong as Joint Director, Defence 
atatea in 3une,2000, As per orders of D.O.P.T. tenure of 

two years has been prescribed in the Nerthast for those 
with more than 10 years of service and of three years for 
those with leøs than 10 years with a provi3ien for posting 
to choi:statjen on completion of tenure, ( I have 
already' put in more than 20 yearB of service ).. 

.n.:though.x have completed almost three years in 
the rth4st I have mUll not been pouted to a station of 
my choice viz Now Delhi wheremy family in residing. Due to 
a kidney, ailment, my y•unger son had to undergo two rnaj or 
kidney 	ition last year4Regu1ar follow up and 
treatment 'is required as per medical dvice and it is not 
possible fr me to freguently ge to Delhi from such a 
distant place. it i dlso. pertinent to mention that in this 
case it was only nfter matter was brought to your notice 
that sanction was accorded by DODE for availing treatment 
from a Coacliess recegnsed hospital. 

Off icerm who were pøsted to NorthEast alengwith me 
or after  me have already been posted out. In fact one 
oEficer i g eo .  çEO,shill.ng Mr. 8uresh Nagar was posted last 
year itself oven without cernpletofl of three years 
preacribod tenure and another officer i.e. DEO,Jorhcit 
M. Ramandeep Singh hes also been posted out evan though lu, 
joined scven m.nthm after me in January, 2001 . 

I have written numerous litters to, DCDr A.n the past 
ad also requested f or; a peronal aud,ienâe but my. request 
has not been agree6 to ( of atAeast granting personal 
audience ), 

I :ve regularly been aipprising you about dicrimi-
natory treat.rnent being meted out to me. None of my 
represontetj,nutletter has CVO'YbCOn replied to or even 

L5h(Dt acknowledgcaLinspjte of several reminders 

Co.ntd...p/2 
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1.~4  

Aftc?r I breught out motivated ar6 raudulent hand I 
o1 a case nano1yVOt vs State ef Aøsarn, where all Gut effort'. 

(e ein made t arrange undue pecuniarY advanta runPifl 
into crorO to a p V8t0 party. •X was divested of additional 

charge of 	 Thoreaft i have been mostly 
jting 

idle as Joint pizectø,D0f0n 	
6es,Shil1flg. The officc' 

respristh3C in this 5ai6LWaB 	only not proceeded against. 

he waa rewar.dE by p.stin toite. General of Defence state 

and later en.roufted also. 

My.retention in ShillOflcJ even after expiry of 
pro3cribOa tenure .•f twa years is not due to any exigencies 

of work as • 	 virtuallY aitting idle withsut any charter 

of duties but by way o punis 	t for havin hmen g performed my 

duties hntlYs sincerely and jrv the best interest 
of the 

governmCflt,  
t i5 requested to enquire into the matter and 1ssu 

ørders f y peSting 	Delhi 	so that justice can be 

ne to me evCfl at this stage. 

yours faithfullY, 

( SUDHIR Ci-IOPRA 
Joint Director, 
Defence Esta-tes, 
Mm. of Defence. 

S 	 Shjllong. 

-Cop!j .tø 
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Office of the Joint 
E 	

. 
1efence 1tates, Miii. of De 
Centt.3ung.O.36, 5hillorig-1. 
Dated, the 	1Dec'200 30 

To 

tcr. Thovts Pathew, 
Joint Sëcretay Etto 
tfl'i Director Grlevencets. 

Mm. of Defence, 
south 131ockp 
Now De1hj. 

Sir, 

hs pr Oovt. of Indic DQPT orere two and three 
yero terur€ has been preacribe1 for Central c3ovt staff 
poted in theorthast (.qo yere for thoze with more 
thzin t c n y0arOeetiCe. and three years forthose with 
less'than ti yare of neruice) 

I wa posted to Shillong in June,2000 and joined 
dijtinss on 24th •Julyb00. I did not shit my faiily from 
Delhi conoldering that I would be trannf.erred back to 
Delhi on coipletion of two year3 of teniire as provided 
under the D0 1T orders. However even after compiction of 
tenure, I hw ctill. not been traiferre4 nd due to 
health prob lm of my younger son. who is suEf',ring from 

• kidner ailrnt, Ihaveto frequently goonleeve to 
Delhi. • • • 	-. 	• 	 ue to mal 
functioning of left kidney, my son cevelcped infection 
followed by acut pain end had to undergo an emergency 
operation in Tune.2002 fqlowed by another 
surgical procdure during Auguøt. 2002. 

But even ater, two: operations. 
*
hie left kinney 

16 £unctoning et 9% only, end .gret care and caution ii 
rc'quirbd to ensure that there is no deterioration in 
it conditiøn' Qthewiae it will have. to:be removed. 
y son requirev regular medical follow up and guarded 

ogiinst any infection 0± fevexa As X am lcated more 
than 2200 ois. away from Dlh where my-fxnily is 
reiding e  it. 	become extremely ifficlt for is-a to 

• go to Delhi frequently or continuonely remain on leave 
for long pr ds.It ta)s minimiixn.tbcee 6ys to reach 
Delhi by trath deoervatL0u1  iG aaL1ab1e after one 
month. One ay r..fereQlone being .E960/.' is beyond 
my pocket. I cannotbringuy santO 3hiflong as 
requisite. id cat facilities are. not' available here for 
DTPA 8C or lUdney operation or other emergeneyv 
Copy of DT2I Scan report' of my son indicating the 
funCUOning O. his kidney LU encgoaed to appreciate the 
gravity. flue ,toh1gh3.y. etr'ep9fitll àónditià my boelth 
hai tlso driate4 and Z have to tice 
for hyperttntLon 	high blood sugar la'e1s. 

NAP- 
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PGE 2 

I have 'itten :MiMevous letters addrssed to 
cretary of Defce highl.ighting my pUht. In v.tew of 

the ord.ers of th.e DOPT on the subject, X will reqest 
you to enquire irito the 1nter an take up my case for 
posting to Pe1h1. 	.............. 

'I 

Yours faithfully, 

Lbuspv-° 
(suliIIa cnopnz ) 
Joint Director,  
Péericó.Eattes, 

of Defence, 
- 	 $.hllong. 

Copy.to 	 . 

The Diretor 
1inistryJof Djfencp, 

Wer,t lock. X5P,R.K..irrn, 
Now Delhi 

2. 	They 
Defence i(atatee, 
Eastern 

-- 	 I  

.........., 
I . 

S 

. L t 

L.. 	 .-- 	 . . 

........................ .......... 
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1D/[L,'L' ,/sc/voJ-II 

Joint 
?6, ShiiiOncj Cantt. Mogh&1ti 

1O 	

Lf'1, L4 

Scrtry 

in. oE 	f(-rnce 0) - Vicj) 

room Iio 246 
.na 31twan, N" Peihi. 

Subject : MURDER OF 3HRI STYt')DPJ\DU3EY : STEPS 2\  

r'jcUiRED TO E11) i. MNT Al 

iiCTlr.1ITIO11 OF OFFXCEFS WIO ISWT .1i1) 

OPPO5 COUPTIOI ?NL) RTVC1iT FUTUP. 
orrIcILS. 

•vow 	 24 .12.03 

recoil on rv ittr .dtd 11.12.03 addrcased to t-!olYblC 

Tustic 	hri :..ni-md E,1th . copy to Shri Rnjit IssCIr, Mdi. 

crct.'y mon others, rece.Vec o.iy three (lays go i.n this 

In thS COflflOC•i 	it is hery stated that re1V-irit 

facts/details of my harrassrneflt and victimiSat0fl  starting 

ficrn Ci) m 	i o ing to Sh.LllOng by way of punishm1t (i.L) to 

.ithhoidinc of my TA/ claims for haVing gone to Supreme 

Court & CVC jnperfo)ffi3flCe of bpnaidè 	ficiJ duties 

(iii) to not a-.cco'rdiflg sanciOfl for getting tratmeflt for my 

soi utr 	£om s-rious kdney ailmorit from a CGHS 

tupro'ied ho,pital until the matter was ,b;:ought to the nOticc. 

of D'nce ccretary. (iv). to deliberately keepthc me in 

il1oflg inpic of com1etiori of Droscribed tenure of tiio 

yas in competC vJ.oltion of .DOPT or&rsfo a 
I post 1.sjithoUt 

ny work or charter s•sork of dui.ies and minimum required tff 

1ite peonj sttnO and other sental StRCf and (v) rs'niovinQ 

me froni prcerLing Ofior 	th and replacing wi 	another off ce 

ho 	linnie £ r.cthg cUscipliflQLY find riinina1 procetditc 

fO 	fa1.cti"n of cjoVt. rroney, have alr.Gady been hrouht to  

t.e otice L 	of Defcncc £roin bine to timc. 

• Coritd...P/2 



In O1iCW. 	ir,. ty sysmatiC h1rraSiflfflt and 

victimt'1'n 1s 	ei nar;Cat , OnCt 	aifl s alsO inti pubiC 

tivitit'i 'oi. LitCt( 	Gtner. ç •Pefmcf 	tatS :- 

19 I ia 1rs rr 	to S1iil1øn in june,2000 by wy 
fl  

of pun i1uflt c: aviflg oppO8c1 nd risted 

corrupt 	tivi 	f the thcrl.DireCt0r General of 

1cfnCe stktf. 

Thc 1oSt oJ! 	
jtate$ to whiCh 

: 

was transferred was a non functional post without 
riy çhrter of dutes and minimum required staff 

1ke 	o11 zi,nrl tflO. I 'jrote sev&ral 1ettr Lo 
id DG rcccuc''tiTg thm to int-nate vhat 

'u r 	3utic an hc-  theO were to be perform 

in the 	3tflC of essentiPi staff like steno, peon 

tc.Noncóf y letters 'w.s vr replied to • I have 

been virtuallY sitting idle excpt. for initial 
periDd of sirnonths when I 
charge of Defence EstateS Officer, Guwahati. 

Whii' z r3thg as efflCe stateS Officer, Guwahti, 

whP 
I reportd to the Director General of DefenCe 

E:3it 	nbout COrrupt actiVitie5 of one Mr. 

as .D 0 nOt only no action was taken agaiflt 

hir', o3er were 55 e ci jrecting me to hand over the 

r3i L i<ntl Ohare to Mr. i.v.air the sarno very 
w; 	rsona1iY respOnsible for stipipr ir1 . 

i:h niot important fact in • lanrl acquisitiofl c ase of 

.ir Force that 	ik of th 	had _alradY come 
the 

under, 	puv'ie1 of t h e Lnd Ceiling 	ntv3.  

e-cfle) niiy ri/s Sonapur Tea Company; was erjtit.11 

to couiitiOfl10mP0 atin for only 61 acres instead  

of 470 cre :ñ4Ch originally he.lorigd to Sonip%1r Tea 

Cc.mny. In this cas acqu.isltiOfl compensation rose 

to P.'I crores aainSt jit1l compenStiOfl of 
.70 :Lcr 4th further pro3pects of manifold inc:tSe 

2. 

Contd. . ,p/3 
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I 	pr :LiJv 'cwn 	p.rtrnefl tal inctructioflS DEO ha3 to 

be personally prsnt in SLP mi atters in .Supromé Court to 

bri.ef th(- CoUflel bfortaflcQn the dzite of hearing. inspit 

	

of haVU'çJ poittecl OUt 	bi1l'' anl in rritting about rnotjvat 

ani f a\)UlCflt hari.iing of cases by Shri .V.Nair, JEO with a 

	

view to cause 1eCniY 	v'all tage to the private party and. 

lo 5 to th Govt. I was 
prevented from going to Superne Cou)-t 

and handlig this iiitt.er. tn.'tructiOriS being totally illegal 

and to be. 'ignored and matter was repote to the Mm. of Def. 

Later on in January,2001. I was .suddenly •1ivestec of 

additional chiige of PEO. by i.rectinQ a newly posted 
0ffi.cr 

of'Johat wb±h i 330 1(ms. prom uwhát to assume the 

charge of DE, Gwahati wimp I was away to Su c u 	
preme Court in 

Delhi. 

Jhen I brought tim above and other cases where Govt. 

intrest: wc:e cniprOr(iiSed by Shri N.V.Nair who had been 

wor'kin' a 	
ti. 

?DE() for more ibn four and half year at Gwaha 
against prescribed tenure of two years ind his other corriPt 

activities like ubmi€ttflg fal5e nc1, bogus TA/\ claims, 

arranging unthi piypiefltS to privée ptrtie byway of rentals 

even where 1inc3 	
to the OefnCe flepartmeflt# 

	

not only was I prvent 	
frofl writing. his ACR, no ncruirY  was 

macse into charges ga.inSt him and he was promoted to JTS and 

later on he was p os te.& ga'iflst an STS post and made DEO of 

iIT 	Cic1 	
X$Ofl$ Wh4.Ch I wou3 like to persOflall' 
,otht Secretary if granted 

bring to the iOtiC 	f 	ç )•• s ./ 	 ' 

a personal he3..i.LcJ. 
Wh.le ofE3.cers nvolved ri quest1oLb 

actiivities wrn eincJ favoured and accorded preferential 

trejtimnt by 	or choi 	pottflq'3, 	hiflgip0f vigtlnce 

c ass, I was totally n rginal1.S 	and humi1itE!d by keeping 

me at Shillofly wthoUt. ány work and even r .Amoving me from a 

purely ternporaY 'ass ignmeflt. of P senting Officer, 
in a 

	

discipliflrY ¼.3SC b 	bstttutthg anoffiCet j
self facing 

c prtmental and criminal Proceedings in a defalcatiofl c.asee 

Corttd. ..p/4 
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Hostilt o L DGDE grew to such an extent that not 

only my T, ,./J)A c:laims were wthheld for more than .ofl'/two 
years resulting in recbvery of travelling advance frbrn my 
sdary but evei withholding of sanction for ge.ttin 
tratmcnt for my sOfl f ron a CGHS ipp-rOved hospital who 

••' 	su:Lering frôm a 
kidne.y was functioning pOorly aM hd developed life 

inr.jction) , While some doCtors had rcommene 

rcmovtl 

Y 
his left kidney, others suggested corrective 

sucJt:ry. Only aftr 1 brOught the matter to the notic" of 

the then Def'nc S rotary, reuisite sanCtion was accor.d. 

After correctivt Qery :mr ofl still rccuire.. continuous 

periodical follow u2a.fld it is very difficult for m to go 

to D1hi lcau 	of long distance nd I have to rmain on 

le.vc to avoic incurrIng huge expeflhiture on journcy. I made 

vrz1 tteipti. to meet DG to rciuest her to recornrend my 

posting to Dclhi as 	had cornpited my prescribed tenure and 

my pcsrice 'f/a. teuird t Delhi because of follow up 

.trc-atmnt for iiy son s  nt only no appointment 'as given none 

of ny letters was eyer rplec1 to and I continue to languish 

at Shillong. I .  m the 1onçist scrv.ng  Central Govt. officer 

in the North Est withOut ny  work. 

As yi know, b3cause of the hrt.ship factor, DOPT 

his ljjci own tenurt: for Central Govt. staU i.. bhr€c y.rS 

for those with less than ten 'years of service and two years 
for tho with more than ten years of service. In my case 

veri after exclusion of total leave availec, there is no 

inki ing as to whr Z. w6ul( b.c transferred ;---Tn north East ?1ue 

to prnce cf svc2ra1 mIlitant groups, living conditions are 

very hard nioutsier.espeCially Central Govt. staff are 

èsv targets forar1y - of 	numerous militant groups active 

in vrios carts. Everyone has to remain indoor after six p.m. 
obàère a1 i<inds of precautions while going 

out or norna1 	Under such conditions retaining anyone 

in North 	st;en after expiry of prescribed t.enur is not 

only inhunn but also against govt. instructions. One can 

,astly juigc the ea1intention behind continued rtentiofl 
(or ctentin) in tht Morth Last. Lest month, more than fifty 

0u3!Jr:r6 '\':re lci 	in i\ssun for no fault of theirs. 

Con t1...F/5 
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But Our worthy Dir ,-~ictorl Genra1 is not bothrcc1 
ihut ru1€ p6sition and other nict1es. To instill terror 

among hfficeis ac1.staf:, she. cid nOtfe1 shy of postthg 
nhorst offiret Second timn to North cast at Tezpur as 

he 'ar considr.c1 notplieble whilc working in Dt$!!. 
Gnerul of Dfnce ista.ts and nec1ed to be taught a 
J.eF3 Eon . 

During a ll .tht,se years, nOt only I 'wrote sevral 
3 'ttci:s 	1c;d :tOthè Mth. Of DfncE, I also rne 
following officils of MOD to .perorially apprise them of 
r'."i ling corrupiçn. and my yicti.misation. onci hrrssrcent. 

hi R.P.iaçji, Joint Sicretary and C'10 Jn T 20010 

shrf, t:'  J(.Raoj, Joint 3ccretary Training and 

- 	 looking after affairs of DGDT 

July,2003. 

3hri ThOma3 Mathews, Joint Sec retary & CVO and 

DireCtor Grievances Dec'2003, 

Shri•,Thomas'Nathws, Joint Secretary after l)ering 
my plight waskihd enôu'h to assuxe me that I would h' 

pozted to Delhi soofl 1 specifthaliy brought to his notice 
how my victimisation -inc . r c.-ased after I brought out fraudulent 

nr5 motiVi;c hQnin •.of 	of $onpur Tea Company, how 
my TA/DA cltims wre withh - id resulting in stoppagi of rnr 

salary nd how I ws -unable to look after. my  son suffering 
from kidney ,lment an ho.y officials 	cj-diciplinary 

Af 

cases Wer' giver important and sensitive charges in th 
Dr'czort General of 1efence Fstates. Mthough almost one 
month has rsd, neither my TA r3aim has been 'lercd nor 
any i, n t i ma t...rn ihout my posting to Dell1i given. 

• 	 I do not: 	much more time it wo'l1 takt for 
my trinsfr x t. Delhi to ma txrialise and I anpr'hend very 
stiff oposit.on from: 	eçtor General of Def enco Estates 
to ivy tran.f-r t( )lhi in vi0w of her trennndous ciut 

virtu;lly u nassailable Positon 	- 

Contc3...P/6 
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Sir, I save bèefl givcn harsh treatment not because 
the c'partntent has forgotten me because of rrty posting to a 

far Lf t,i:;cc in the North 15t  but to m&ce an exapple of 

mc o that no cn carl. €,vr dar oppose uni 	mnerid3 of the 

Director Gener) f Defrcd istates. By keeping posts vaC4flt o  

in the North East arid making an example of me, DGDE gets her 

wrong orders on1piied very easily as vacant posts in the 

North!East are a grim reminder of likely conseiuencesin the 
event, of any r!Sitace End posting of en officer econ time 
to 11oth East el her instance further strengthens this fear. 

Uniawfull activities of the Director General of 

Defence Estates are nótsomething which are known only to 

few pcple but a're in public doThain after wide media 

coverage and had1.ines in newspapers in january 1 200 3  an 

c.nwarcS &DoutvariOus acts of ornmjssiofl and commission by 

Director Gncraf : 

One Offkcer, namely Shri Mohinder Lal presently 

Joint Director t LuckflOWbr0UgTt out working style of DGDE 

by qiving det.ti5 Of arlDitrary transfer postings of honest 

officials ari-J choice postings to favoured ineligible and 
officers fic;tng .disciplifl?rY cases in his applicat3.Ofl before. 

CTT Jo1hpur only last year. In the reply affidavit filed, 

tboub it was 	omiseci. to mke transfer/postiflcis as per ru].e 

polic' i.'. TS officer against JT$ post, 	S offiCLr 

agi)flt 5T3 .LeV 	post, ancl JG level officer againEtt 17C 

level 	pnt.. But .hr.d1y any corrective action has hee 

tekcn s yet. Arbitrary transfer postings brought zvoidahle 

,..nb;rrasmen'C t:o Lhe then Defence Secretary .iho had to 
t.._7ndr:r an unc.%nLiitional aPOlocjy for the lapses of the DGD 

to 	cont€mjt p:ocecings. 

Horc. infQr'TIatOfl about malafide working style of 

Director .G&n&ral of Defenc. Estates c a n he g i v e n if it is 
assured that necessary confintiaiity would be nintained 
ndproper action taken as per rules. Since no effective 

action has been •.takn so:far eginst th Director General 

of Def:nce Estates for .er various acts of Ommission end. 
Comisson, iTnp1e5-.ion hers been strengthened that She 

nJoys high lvlpr9tciQn a .nd her position is totally 
sailble nd cn the COfltrar? aflyC)fl .1hO c1OS not toe 

].j,k' ioul .ur''ly ome. to çrif. •y case is one live 

nipl e t:o ci.tc 	otherr4 41rt(1 	ecur 	iy tind irrirn od 	 t eA  

conpli'flce : i]Jlegal and arbitrary orders of DCOE. 

Contd...P/7 
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3 ir 1  an inc pedentiaridiSpasiOflate asseGsnIent of 

current state of affairs of,Defence Istats Department will 
reveal startling facts I.e. all efforts are directed towards 
creating corruption fr.tcmdly ambience to facilitate any and 

every type of fraud at the co .st of Core Defence Estates., 
Management functioas. For example hardly any meaningful and 

focuss 	ffcrts'hV ben made to update land records, 
remove ,e.ncroachmer. s and. safeguard defence lands, admini ster 

les 	properly by timrly actkon j  r3efond court cises or 'vefl 

nrsentCan 	Mmr.tstratiOn Ieport to the Parliament 

in tiJn . 

 

OLIF.. to 3lC)nesn anci no iccoin:abiiity, l)r1t 

of vricus Centrzd Govt. Deprtmtnt? grt attached routinely 
and DfeflCe Secretary is serv9 with' contempt notices by x. 

various courts at L qunt intrvài.s. 

Pe.rforrnaflce audit Qf 'Defence Estates Department will 

clearly bring out widespread iri,cfficienCY delay,, corruption, 

covr up inci misuse. of government resources. Such a 

situation reqUires seri .ous attention. 

Cases of co::ruption high lighted above were those which 

were 	1t with by me and aror only a tip of the iceberg. 

There are many more cses. where motivated handling on the 

part of the DGD isc.tearlY rvealed. One such case which 

has 'baffled many officers, is cited below. 

RPS SicIhu c,Chair1Tafl,.,?Uniah Public Service Commissiofl 

man 	ci to get b,ld of,a clefencC owned property in Ksuuli 

Cantt.. through fraud' and:'aec1.. massive. unauthorised 
constructions whCh' were ie,gally,regul4rSd by. then Joint 
Director, Defence statcs,'Chandigarh...,NQt o.nly'nO action was 

taken in.spite of orders of Raksha 	niri,to initite criminal 

proceedings, against the .oUicer concerned i.e. the then 

Joint Director, Defence EstateS, he. wa acfually rewarded 

with a choice posting of DEO, Pune. Till date not only no 

criminal proc 	ings have been initiated against hiri, he has 

not servGd even with a charge sheet. Such blatant disregard 
of sr's orders and :t1lprOeCtiOfltO the delinquent' official 
is bund to send a strQngsgnal about high level clout of 

the Director 'Cenral and completely deptiVate the honest 

offcials.  
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You may rcU that when not vry i.ong ago, an atttmpt 
was made c3ur!ng 2001 to scrutinise the working of Ofcnce 
Est&tes Department and its utility in its present form DGDE 

• 	dirctc3 all field officers to bring political presure to 

stop any rev:LL"i and possibip. uerger and when the than Deforic 
Secretary to&< a c(ip view of Such attempts,. our DGDE 
convenii rtly pd the buck to fi ci ld offfic,rs i:md evefl 
reconmr4cJd action against them. 

When e1ous comrJitjnt8 like rnisue of defence eaircrnJ- t 
for pleasure' trips, an approDriation of, almost forty percent 
of total worcirg pce for her own office and SecretriFit' 
and r(movation Of. her. 0ffjce t a cost of R.37 iscs remained 
u.n.invitigated 'v'n when 'project for construction of a 
permanent huil.lincj for DODE was in the process of be.ing 
sanctionec1 DGDE bcame further hold and more ruthless. 
Fictitious and bogus replies/reports a re sento..the Mm. of 
Dfnce as a mAtter.of toutine at the instance and djrctions 
of DGDE secure In the b€1i:f that there wotilr'J be no scrutiny/ 
exam.tntjori aria what ever is recommendedi won'ld be accepted 
autothatically,Th.is impression n'.,eds to be dispelled. 

It is alsO pertinent to mention that with a view to 
chaging corrvpton fxend1y arri&ce.. of Defence Estates Deptt. 
I sought prrnission of DGDE. for publishing an article on the 
theme 'of widespread corruption in public administration. 

As the rcquisitesancion was not comrnunicate insp.tt 
of a reminder, thp _'ar'ticlo appated in the Statesmen of 
07.8,03 without my name. The article accurately describes 
the working of i)fnce Estates Department. 	.• 0 	 • 

• 	Fn..l3.'1 aft'r df all my efforts Thvina failed to 
securc nv meaningful- ittt]:vrntion against high )vel 
corruption iDfnce Estates Deptt..and with no end to my 
sufforinci I had h en'rioxsiy thinking of uitting gcvrnInent 
service but I cbarici 'n mind following widespread reaction 
after murder of .hr! Saty.ndra Pebev,.. n. upright engincer 
working with. NFIAI.. His sácrifi.c. has strengthened my resolve io 
ficht. cc.rruotjon and my letter to Justice 	Chairman 
ational Human •Uhts•'Corrtissiot ws intendec3 as my humb)c 

contribution to tengthen efforts aimed at making public 
acmnjstra'tj.cj respoflsve.. transparent and accountable and 

ensurinq that no One gts mur•der"d for working hnstly a rj<1 in 
no \ 	to Cau. •.;WV djCOi'tifort or cn rrasmnt to any ofjct.1 
of rOD for/in whom I: have highest regards and full'confidcncj. 

• •• 	• ••..• 	• 	,. 	
. 	Contd ... P/9 





14, 	 JD/:GP/C/V0-L4'.1 I 
Of lice of t.,be Joint P1r.'tQr, 

nc 	tt 	Mm. r,, f t)ef.. 
Cntt413rnq..30 9  hi1Iong- 

1 . 

:hrI .Gutarn Chtt.rj, 
Jcint. 3'ec rotiv? & Di rectX (1 
4Int'try of tfence, 
f.iz,uth 3Ick New L4'1hi, 

I r, 

Incuy refor to my 1tte' N,JD/4G/Ptfl/C/Vf.)J.i-7 I 
'atcic3 02.12.2003 ad4iressed to Thri Thomas l4athew antl 
:;fl')t1ier ittir of 'cevcr% dtt,1 20,06,2003 	 to' 

critary, Miniotry of OefanC6 regarding wy.  
t)9tifl (j to New Velbi on cønñetion øf prezcribtd tenure 

f tw':i 	rt tie. north Ct. I 	posted to North 
7;:f'#t in JUfl2000d 	. 	.. 	' 

I 41 	nt )hri 'rhomaB F•L:th,w. J.t. 	17.1.2.2C0 
an'l. :rliy Xp1iflfd to him thctrny victiflutation (flC 

)rr1mflt by nGt poøttnçj lfl(Ut of:.Th1j.i,r and ttter 
On rociipt of cámmunicat1on vi5& your ô4137/V.1.c-ITT,' 

(' cited 24. 9 103 'tR1i as 	Ed OZ WOVE! Pl3 
furtijbcc3 vide No,r)/ZIG/r /$C/'70T IZ.ted 16.1.2004. 

T)uring my metin with Thri Thmc Mth, 	wa 
aur 	t.ht I oui b*! tr3nerred to Pethi eon. More 
thrn fifty 4iiys have nheady pn'ed but 	av not been 
trrferr3, Principal Director * P.eft-rice.t, -Wstatt-3 hm 
a1recdy roenei my p-outing to e3 	ttfle esr1i.t 
(cc,py if lottmr of Pfl,flY.?iintern C men1 ,j 

I ,hi1 be çrtfu1if 'ror' 	y 
rotin' t r' i re iu*1. 

I 

I 	
I 	 j 	

4 

.( SUR.CHQPR 

Ong 

%YOiflt ttreetor, 
• 	 DefFnçeERtatee. 

Copy to z 

Thri 
Jotntcr'try(EsL1) 	- 	

e
rtthformation nd 

MLni*try f 	 nsary action, 

Wow 
South I3).e)., 

T'r,1hi 	• 	 • 

I 	
i 	 4 

• 	 • 

• 

sThr 
TO  



(rt1 c 	ot Ui'' otjF 1)1 
Mm. P 

Cflt)nq. 	6 • 4;h1 ong...1. 

• t&', tht 	•\ 	b'.2)O4 
Tr. 	 • 	

) 

1 'hr' 	c,C3ttry, 

,IJ:1 	 1% Winç, 
• :.3 Th;cn, fW e ihi. 

	

ec.t 	yrrp Or Inx 	 i'irv 	T! j: 
:'.1r:i 	t) 	•I 	7 	T 	!- 

:•, c'oc 	co'.;rzc 	;: • 1.iVf'' 
•'' ZP 	C? 	O'X(Z 	. - 	— 

I 	 • 
1. 7 

'!hj Ui ir cntjflUiticn of this eiffica. 2ptt,r 

	

r 'imtwl 16.D.004 in which 	jwnt; 
"it 	trri M'rt 	/l vJ.ctri ticn of i- ti.' 

unt!cr!.nld 
 

-.-ere qivc.I) 1, c plM3 of • 	1irç 	unortinc 
1ttt'r3 :Ir.' 	 for your tnf.Qrnrttr, and n&nry 
•:tc'i. 

	

ipy oJ 	to T'Lr1c.(?ret;ry/CVC 	1\nnx-i 

Ccy of 1cttr to 	 • 
r'un tiny th,n to ifltifl7ttG chLt is thei 	to 7 
ch:rtr of clutlas of 

Ccpii of 1tt?rT to t r!ictr, ::,.C/ • 	- AflnY.—P 
1;G! r jirdinc fUlnç up of vocntpt$ 1:. 

Lr!ttIr 	irctr,D,!'C 	cItT 	• 	. !\nflx' 
rercling corrupt actiVitj,es Of 	 to 17 

:rtir,nt. 

 

	

instructions regarding 	- i'nnxs 3 
}y.tl 	f 	f'nc 	.stntui offic'r Iii 	 19 

-• 

C;- 1py oi ) 	nooç 	 i*.JtflC) irte • 	flflX'C 
tn rttìii '.hri 4.V-.Uir, 	 • 
to 	Ccutt in 	p1('Pt'ê vjr1tm&iOn 

r)artrnrntn1 	tructiQn,. 	 • 

rc 

till 

I.' 4 
h\. 

t/ 

ez iking mv' to hflr1 1W 	_-rmflx,.1 
10,619 	 f 	O,Gti'1imti to 
firi LV 	 nhnmrv 'h- corrupt 
act jv±l:j 	t hc( rpertMci t 4 	( flI 

y -rqion. once rQ.rc1lnq iniIlating 7C1 • 
-'f 	' bri I/,flit,ADrU, 	Ci wan nt ? 

tr 	int t Lnt(' 	his ant4 	h..e 
!rU(flCt(' to .!T 	td 	itxcn iv'n iSir 	-, 

L(J ,vtir 

4 	•• 

•::• 

--: 

• - 

• 	 • 	• 	• • 	 •-?-•J' 
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f 	- MflX-24 

4h: 	. 	 . 

wLthholdiflg o iY 

	
to 28 

ET':.'••• .... 

.1, 	 . 
 

( 	 • • 	 ..,. 

Leter0rearY efeflCa sekiflQ his 	AflX.-29 D 	 • 

r• 	 : jntervention4'iT9ettifl9 . 
3nationqr 	. . 	to 34 

or 

, 	 rny' son 3uferi1g fron kidney ailment. 

I 	 . 	I 

1 	
er tDefeUOe80Cret 

	

Lett 	 jnUflO,2003 	- AnnX.-35 

I ••' ' • •

. h 	

continued yiCtiiuiBS- 

.' .... 	 :. 
tion4anRament and • eqetflQ .im for 

.. ':• •° 	
tranøe.rtPeih.  c 	j 	 /u 	(

nce : ., . • 	
Matew,7iVt. Sece:tarY - 

Annx..36 

and  IN  9 I 

Lt will be 

clear, that the 	Orjn8d has bee liarrawaed and victirnised 

after he 	 and fraudulent handling of 

caseS. 	 - 
What srprL8;eVerY0 jsthathOW,C0Tfl5 no 

ta,
:4 	

coiplaint lieging corruptiOn 
at the hchcflt1e!e1 wtth th resu1tthat.t1 	

have rsached 

• 

	

	
suC a levelthCLt ZhB4 to recentlY organiseraids at 
various plaCe .. 

i;w into the above yoU may a150 like 

to enciire 3outth 	
or notakirQ action on 
a l.ongPeXtO. orruption 

The
be willing to giVeYI furter 

informatifl ifreuiredand takes full responsibilitY or 

	

cerrectflO 	of aflegati0flB level.led 

- 	 YoUtS faithfuLlY, 

- 	 ( suDLIR CHOPRA 
oint Director, 

Defence Estates, 
-shillonc. 

'-• 

S., 	. 
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tPti L)ireC.t()r, 
I) r ! c ,fl cd 	 t'. •  

. 	 - 	CjT1 :t 	 th;t 1.cii1."1 . 	 $ 

I 	

PLt:e(1, 	 , p1y,2fl ()4 . 

(.) irc'r,ci 	'crni: ry, 
. 

Vow Prihi. 	 . 
•! 	 ;;: 

. 	 . 	. ..- 	..•i-. 

:•;'ubj:t; I vxc'rxr4I:;A'rxo?I TD 	 or 
:uxitz suman CJ1Ofl'I1I' PIflVCTfl, ' 	 DFrt,TcIi.:Et)TATE9 .  I1XtLO1C'. — . 

. 	 • 
I. 	

. 	
: 	

:•. 	 - 

. 	I vinti poi:ctl mi Joint 	 F!3tit:Oir 
in 1ti1 y , 2(()O. )t'. to llrr1s1hipf)otor, Covi. or 

J 'l 	(()OT) hns .t)1(1 c1on t:7ure3 	 Covt. 
rtznfr po t:q1 jfl thc 	 Thro;yQ.irS fr tt'c' 

t1) .1.((; t:hffl•l t31 yonrs fij! tcirvjC 	.trk:t;o yenrn 	'r 
t)rIn 	'4 ,t th rIQ(! t;hin 10 .yc:irE of 	nr tha 	rov1n.r'n 
i(.J: pci 'irsçj to :; r:hicc stt.ton on pipPiLCn of tc't1tit•r' 
(r hvc pt1 lu' yc'er o icricc) .'  

,... 
X hive nlrcnrly cOUpiMtcd fly 	 tftTlo rr 

nmi x nm thr )onq?nt ervin Cntrn11!?f1Crr i:i t•' 
Uorlh.F.ia who Imn lt111 not been pag. 	AS I hiv" 
brouqhL out En my ,  twrneroun. itLerr w t 6 :tn'ot 2 , • X arn 
3t,Llo victirnifwd m )ntr by t:hq 	octor Crmrrn3. ri 

1)pft"nc' Estntes iter 	brcucjhtout m 	yteci .:mn'l 
ir.ii'lu lcnt hnnrfl tnt1j of 'i cmm nrnn1y OX/.&ibntr nF 
in .411 nil 	ut --Ffortn wort,  pjn(J 	fliflflOr' )fl , 'U' 
flUI 1. ry pn3rWfl!: runn:tn tnLM 	 pn; ty 
ri 'i'r ly 	otrpmir Tr.i ('o. 

- 	 - 	S  
I hnv.m n I retr.iy g ivm 	 1ru 

v10J.tfl.tt4nt:iOfl I1n h")W 	V'Cn rf 	cnmp1t9r c.if- tnurr E 
hIV 	1i ii not boc'n tr ;ferr& tc 	w1y!re my f'mj ly / 
jt 10 n3.11n9 and my f3cin i un3jr goinç 	ttñ!nt for 

uuri )i1pr 1' nflm rt 	 I . 

	

- 	- 
I rim 	n 	1  lth 	tiy roi: 	'cIQiiiiii1rncr by 

Dicvct-nr 	nort' to c)r 
ch im Li'i. of r1utIr's lnrici 	 ,1th 
ih 	tntnt- tm thit feirntn m1ltt'r 	enor1. mw nmi 
c>r1or nitucitir 'in the 	,rth—Tt J. 	 nO birr"' 
wotilt nccru to hor a nd 'he:.rotil1 ct-riI ,cqf '.n '.tnvni''nt 
of 11Cr nfl(1 if I mn1q(' to ' Lvivc ro'4ltnt  rnzmhip ':rn1 
mnlccl flfl C'Ci)flhI)l0 OF m(?; .rtrmc1 ron, '5,n ftL 	;cio3,I  

1ti*. 
: 
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On rcn.tpt of 1,tter from un!oretaLy (vici.) 
dcfti1 24,12.2003 X furninhed more 

dated 16,012004Earli6r when T met 
J,fl. vig, and PiThTIc Criovnceshr Thfl.Mth 	th 
17.122003, 	w 	aauroi that I %oti1&'bètufleerOd soon 
to Delhi. But more than iour month1Tó . n1eêdy elp'i but  
I hive still io(: hnen tranfarrc3 flnd,c6fltinw3 to 1nçjüir3h 

I:. 3hlllonçj. 	. 

In virnt of tho lact& - -Jtz B xmuoøtod that 
wry )dn<Uy bn 1:rsnnorrd to t)1ht1  iper rulen of T)OI'T ro 

thnL 1. unn be with 'ny fwnily and onurropGr follow up 
trtmr'1th for my non iuffering:from kifleyeiinient. 

4 t 

Copiu of fol1o,ing 1ptterreenc1oec:l. 

YorsfiLthfully, 

	

& 	
, 

(3uDnXR CltOX'iA 
Director, 

efencc Ettei, 
.S'hillóng Cntt 

1orig. 
Copy to 

bhr5 c4S1rmc 1  

Hinii'try of,  Dojpnco, 
S OU Lii t I O'k, 

. )hi ....................... 1z D. 

- 

1. Copy of c'ornplin1 dthc1 O9,Q6,OOO, 
2, Lopy of 1'.tr ,  tc1dro9ned to LThri Subir Dutt3, 

D?fone £JccrrLary dated 24,02.7003,A 
1, C)py of lq"tter inted 0.06 9 2003 addressed to 

Ec'retary Min. of Dnnca, 	4 

0 opy of lrttr it&I 02.12.7003 nddroased to 
hL1. Thoinan Tin thaw,Joint 	cotry& Director 

I 	 . 	. 

6 1 
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P/()S./ sktPii-ji- 
NP.JD/SHG/PEg/sc/voLII 	. 

. . 	. 	. 	: 	•• 	• 	. . . 	Office of. the Joint Director s 	. 
I" 	 • 0 	 •• ' • 	I 	• • 	Defence . tates, Mm1. of Def. - 1

• 	 . 	: • .. 	.. 	'. 	Cantt.Bung.No,'36 0  Shi11ong1. 

/4 \ 	) 	Dated, the '  'July, 2004. 
To  

. 	• : • Sh'A.ayVjkram Singh, 
'cretary,,j:;" 

r4'y::ofpefence, 
•0, • 	uth,ock•'' 

No Delhi, 

eat a !rRNSpEflOspflTo_O STJtHIR_CI3OPRA.J  
,.:".JOINT.DIRECTORDEPENCE•.ESTAPES 

12. 

• 	 Sir, 

• As .perGovt, of India DOPT orders two and three 
years. terIureis':been.prescrjbe6 for C.ntral Govt. staff 

• 	 posted in the' 	t'hEast. (wo yearu'fox' those with more 
than:ten "o.'o'aervjce and three years for those with 
'les.thc ten.y6ersof service), 

I wi posted to Shillong In Tune, 2000 and joined 
duties on '2,4th.: i.i.3y,.2000 0. I did not shirt 'my 'fáMily from 

• Delhi conidér.ng:that I would he,'ransferre'd back'to 
Delhi on compleUonof ..to years of tenure as providea 

'ndor .th OPorders,. However even. after cnpletion of • 	 . :en'ré X-'have;attLi•not been transfe.rrd'and. due to • 	 .health prcbaem qf. my younger son who, is suffering from 
q kidnylrneiit'I:.have to freuently. go :O'.leave to 

Delhi,, Di .'toinLfuncti.oning of left kidney., :my son 
• 	 develope.'incat.on.'foflowod by acute pain and hadto 

undergo' 	:gency.operation in.rnee2002 followed 'by .  
"another, tigi;4.pocedure during;Auguat,2002, 

r 	 () 

UVaVTtatr.' two operations. his left.kidney 
ifunattonig ,9% QnIy and great care and caution Is 

tQehGtthere is no 'de4erioration in.. its • 	 •condtion. Otherwise it will have, to be removed. My.' son 
rquirs reuartedjcaX follow up and guarded against., 
an intetion o evtr As X am located more than 2200 .kra 
away froirt 1)e1hLwhere my family is residing 1  it has become extty difIciiit f me reme 	 or 	to go to Dolhi' frequently or 
contiiuously4main 6n.leave for long periods, .4€akès 

• 	 mthirnu4ii 'three ay5"to reach Delhi by'train 'an r'esórvation 
0 	iavailbj.ator'onè month, Oneway i'fare alon:being Rs.S 1 60/.. 	 yond 'ny pocket.. I cannot bringmysonto, • 	'Shillong. s'.requiaite medical aai'litio ax'e not avail'bie 

0  here'.forDL'P.con/o:' kidney operation or other emergency. 
C9PY'.o.f,t'TPA8anepore of my son indicating the. 0 
.funtionin'.gof.'his .kidneyj. ' .,".'. .:".t appreciate' the 
.,gravity.. Dueto'hig1'ly ctrèes full condition my health has 

In 	' also. dot!ri'ated' 'an6'I have to take regular medicine for 
•si 	1y 	ffJJrertencXow ¶andigh blood sugar lavels, 

• 	'•'• 	•,• 	 ' 	
0 • 	 Contd,,,p/2 

0000000 	 •• 0 0 . 0 ), . 	• •••. 	• 	• 
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I hnve written numerous lettra 	1roasc to • 	Secrotry of. Defence;highlightifl..:my plight.x will • 	request y(i to. orderny transfer to elhi as per 
orders of the TOFT on the subject. 

t / other officers who were posted alongwith 
me vide orders 	 6t.05 .06.2000 
hvo been p,tëd 8econd time.. oxcept me whereas 1 clone 
•,j 	to 	 th .tion in tha.. North.4ast having 
pro -'cribc LPnure of to yeri. 

Yours fathfu11y, 

• 	 . 	

: V• 

•• 	. ( Ss-UDHIR CHOPRA 
V •V: V 	Jojnt Director, 

V 	 Defé flóe Estates, 
• 	 • 	

• •:,.• 

V  V.; 	 . Mifl, Of Defence, 
• 	 •V 	

• 	

V 	

V 

 Shillong. 

1 • 	 • 	 • 	 • 

I . .• ., 	
0 

V 	

. •: 	. 	 • 	 V 	 V 



OffiCe of the Joint Director, 
Defence Estates, Min,.of Def. 
Cntt.Ehrng.NO.3t5, Shil1ong1. 

S 	 . . 	1itd,th 	 Oct'2004, 
To  

ThVi Pjay Vikrn Sinab, 
Secretary, 
Ministry of. Defence, 

• 	South I3lock 	.. • 	New Delhi. 

S 	 Subject 9 , TRANSMR POSTING OF .SUD!!IR CHOPRA, 
JOINT DXRECTcI DC1 T $TATjtSffiHXLLON0* 

Sir, 	 . 	.. 

- Kih.ly f?  to my le.ttei o.JD/HG/ER/C/V0L'u'IX 
dated 23.07.2004 in .ithich I had cneted for tmy posting 

• to. Delhi . after. having spent alrno 	four years in Shillong 
• against. ecribed. tenure of to oars. I had a iso brought 
rm personal ptOblemçon account ohealth problem of my 

on who had undergone to major 4iney operations and 
eqtirod con'tinuout-follow up a.is left kiAnny was 

• w.orking 9 '4: only. .. 

As considerable time h&s: Iapserl and you nust have 
obtiMd.rport on my request, 1will requoet you to 
intervene in the  matter so that . do not continue to 
suffer victimisation and harasamflt for having expoeed 
cotrupt activities of Di.ector General of Defence Etatea 
details of which have already hóen furn9hecL 

Yours f,ithfuliy, 

(. L4&JLA_ L1k-3() hft 
( SUt)HIR CROPRA) 
Joint Director, 
Defence rtaten, 
Shillong. 

/k; 	L- 
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1h-e Fii(1;$ QjJ) 
NO.1D/SI-IG/PER/SC/VOL-II 
Office of the Joint Direct.r, 
Defence Estat,s, Mm. of Def. 
Can.tt.fluflg.No.36, Shill.ng.1. 

Dated, the 	fl 	Nov'2OO4.. 
To  

The Additional Secretary(I) 
Ministry of Defence, 
South_Block, 
.NewL)elhi. 

Subject REQUEST FOR A PERSONAL HEARINCL 
ON 11TH NOVEMBER2004. 

S ir, 

I a-rn an Indian Defence Estates Service Officer 
1980 Batch and posted as Joint, Director,DefeflCe Estates, 
Shillong Since July,2000. Against normal tenure of two 
years X have been languishing at Shil1ng for almost f•ur 
and half years wIthout any work, prescribed charter of 
dutIes peon or stenD and have, been mostly sitting idle. 
I have been given unprecedented punishment for having 
exposed corrupt activities of Director General of Defence 
Estates. My retention at'Shillorlg much beyond exp&ry of 
tenure is' being continued so that. If I get killed due to 
militancy and prevailing law and.order situation no blame 
would accrue to the Director General of Defence Estates 

--ashe:óuld get rid of an inconvenient officer who had 
been resisting her corrupt activities and if I maflage.t 

4.SU 	'resultant hardship would make an eample of me so 
that no one would dare speak agathst her corrupt activities 
details of which have already been furnished. 

I have wrItten numerous letters to all including 
Cabinet $ecretary, CVC and Hon'ble Prime Minister. I was 
assured by Joint Secretary, Ministry' of Defence Shri Thmas 
Mathew' whom I met on 17th December last year that I w.u3d 
be transferred soon to Delhi. where my family is residing.: 

Almost one year is going to pass but nothing was 
happened.:X may kindly be granted a personal hear4ng on 
llth'Noven'iber.2004 when I will beJn Delhi so that I Can 
narrate my victimleation and harrsment and seek your 
intervention for my transfer to D1h1 and action against 
DG.DE for victimisatien harrassnit and her corrupt 
activities. 	 U 

Yours faithfully, 

cvv"j"'c 	1' oQ:\ 

 

SUDHIR CHOPRA 
Joint Director, 
Defence Estates, 
!4in, of Defence, 
ShIllong. 
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OffjCf th Joint Oirectr V 	
efnc 	rej of Df 

• 	I. .... 	Cantt • 	: 
• 	 Dated, the 

The JS & CVO 
• 	1in, of Ofence 

• 	 ••..• 	• ;y • 	•.•. 	 •••'•• 

SUE COMPXIINT. ABOUT MOTIVATED AND FRAUDULENT 
HANDLING.' OF A CASE NO, MA (F) 10 (Sn) OF 

DIF.NGD OH, 
Sir e  

This is to repGrt. about motivated and fraudulent handlIng of a land acquisij 	case which ha led to un ary/avoid abic payment of around Rupees One Cror by way of interest alené, 	• 

In thIs 	eaftr the undersigned blew th whit1eJr resorted t 	t:imidito -y tactics by thretenjng action agaInst the 	
repQrtlng thc matter to thn Mm. of Defence. 13ri 	facts: are given below s 

Land. ;naauring 93 acres iQeated at S.E.Falls,shjllonq was acquired ordefénce use under LA Act, d1ring 1970s 
taken overon 62,1970 pending. declaration of, a.qard ofR.23 I 71 4,097 on $.Q1974 (comprising compensatj 	for land R.50 paise per sq.ft.plug compenstjo. for trees t Rs.36.284 plus additjon1 compensation under Sec 9  23(2) amountingte . 3o9 . 735Ø) Due to some ownership 

an amount of Rs.5 0 00,000 only was disbured t • 04 :;8hriJGflghi and balanc€ amount drawn and )cet. In Revenue Deposjt Account pending resojutjo, if cnerhIp dispute which  Court i. e, after 25year was settled in 1999 by the High 

An arnnendmontpetjtjon to land referecp cage said t 
h've been jjee1j 1974 ws fiect in 1999 i.r after 	U cla 	 temt of th Ownership iapUte,jmjng higher compe',ngetj 	for land. ReferencE Courts 'ide' its order dt.23.12,99 

enhanced cempensa., tiori of land, reeg and awarded interest @ 9% from the date of taking over possession to the dates offliking Payment (i.e 1  even for the perioc' of 1 tW$flty,fje years when land reference pro 
due to ownershjpdj3pt for no fault of Gevt) plusgo1atjum @ 30%, 

• 	
• Srp •ifl1y en apea1 filed in the Guwahatj High Court in Dec'2000. d!d not £ncjde th1 important fact and was njther 

approved by anvene.norLb,. ththen DEO Guw.ahatj. This appeaj bearing Not1A) No.1Q() 2000 	djdeø n 12.11.7002 in favour f l!tnä G'wnerby' further eriIancjng rate of land compens • tIOflP1USIflts•g% 	
first year and 15% for subsequent yearas imporantf8Ct8 were Carefully conc1ed. 

surpr.sIrigly. no SLP was filed to Cimlienge orders of the High Côürt t22l1 :,2OO? and land owners issued from the Highco 	 get a decree r in 12.05.03 for .1,10,42,959,0O pitis. excutj 	charge5.amoufltjflg.Ø R9 . 2 ,96,676,34 Even at this stig nc action wa talcr.n to file ny SLP Ø  Instead whon  e\ecutIon i oceealngg was iflitjtd by th txectjon Court, Ad11.C.G.5.0 IrFormed the court on 18.7.7004 that Govt. 
SH)CtIO £c,r PyIle•ntf decrtt1 1miunt 'nns hen iu 	ind 



- 

only funds were to be relesqr, Adjournments wttaken by 
suring the. court in this manner and written directions were 

issued to the DIO by DO DE vic lcter uo,201cc//rCc/rc,8 
.1 0 8:004 to send calculation ,f (eeretal amount for 

obtainingsanctiqn under the charged head *  Earlier vital 
facts wereconcea].edinthc note sent to Land flranch 
Secretariat by DEOQuwahati at the time of seeking legal 
opinion toavoid filing SLP in the Supreme Court. 

TheEecutión Court of Special Judicial Officer,Shillong 
after giving 	opprtunitins formaking payment of 
Rs,1,15,00,000,Rupees One Crore conaist3• of interest alone 
matnly for the period when land reference proceedings were 
held in ohyance due to no fault öthe Govto hecawie of some 
dispute among the ownerr as stated aheve, 

Eveiaftr sugg•ting filing of an 3LP bringing out 
vital fctthcut:inadntssibi1ity of interest aspect as also 
the fact that ppea1 filed in the High Court of Guwahati was 
n4ther ap vod,by anyono nor baret the eignctures of the then 
1M•O u hrthkings weii given in U10 Court of Speciil Officer, 
hillong on 23.04 by Shrl G, ,NsMathur officiating DEO 

Guwahati that sanction for pRyment of decretal amount was in 
the process .of heingissued and three months time may be 
granted. fi,r mking payment, This indertaking was given has*d 
on verbal instructions issued to Shri G.N.Mathur by Addi. 
DO,DE (Acq). 

}Ioweren the next date of hearing on 29,10,04, when 
DG.DE was o).-dered tobe personally present in the event of 
non pa nt 9  Mdl .DGD (hcq) who appeared om DGDE's behalf 
alongwith D LrectorDE, CC and DEO Guwahflj apprised the court 
that an SP has.been filed in the Supreme. Court and two mvnth 
more time may be given. Director DT C gave an undertaking to 
rieke paynien... in case no favourable orders were issued by the 
Supreme Court. The Court granted time upte10..12.2004 for 
making payment on the assurance contained in th' ffidvit 
f1l.d by hir, 

.Cn O'.t1.2004:0  the undersigned was directed by PD DE EC 
to go to Ni Delhi and meet ?dd1, Solicitor General to brief 
him:  as the SLP.wa8 to come.up on 16921,2004 and attend the 
hearing, . copy of SLP sent by PD DE reveaed that neither any 
condonation of delay application filed if any alongwith stay 
application ftled(if any) was turninhod nor the' important facts 
were brough ot :in:.theSLP and whle purpose of filing. SLP xjqt 
•a-ppe'ared. to be e .:tsimply .go through th motion of safeguarding 
qovt, interists while doing actually the opposite..  

Irnrnedately afer these. serious lacunas were r'ported 
in writingthunderajgnedwa5 CQnVeyCd.bYPDDE EC not to  
meet Add1. . 	r.attend.the S, LPrt'cer in the Suprme Court 
an i6ol1:eO . .per.instructins. of DO DE, 

It appas, ater the ui-idersjgnd reported in visiting 
about non crious natute of $LP, -it was decidc1 by DG DE ra 
to lt tne -dd1.SG ccn to know about the ceal fraud birig 
played and idantty of players an1 the real motive behind 
filing of $:L.p. 	. . 	.• 	i 	- 	. 	7 

( kk C 
Ass iis feired, SLPLwas not admitled by the Supreme Court on 1611.,04. for teasons of $ely., Whether condonation 

of dclay 	n p:1icatiøwas. filed at all OnQt is also not knewn, 

contd ..... 

I. 

V 
/ 



Ncw .ftcr rejection of SEW ut admisiGn stage itself 
ltrnt to . hzJvc-' ankod DEC to 56fld Z% proposal for 

btininQ i3mctivn üncr chargc'd hed and itpt known ho 
MQD will i 	sanction withut róper crut&ny and examina. 
tion so ins to.fx.:.up respnsibil!ty for 1Q88 to the Govt0 to 
the extent of. 4 Crore well hfr 10th Dec 2004 inview o f 
undertaking given by :Dtrector DE 1C to make payment by that 
date. 

Sinc in this case loss to.the Govt. is attributable 
to motiv•ted: hand1ing Of the case, it is requested to hOld a 
proper enquiry tø fix responsibility. It is also requestec9 
to alert theDefertcçin) l(Def):& D(Lands) about this çjeo 

Yourn faithfully, 

t 
( : SULflIIR CH0PR! ) 
Joint Director 

DefrriCe tstates.,Min. of Defence, 
Shillong. 

a 

./ 

/ 
/ 

/ 
/ 

- 	nOovt. - - 	 x1Ilflt  Of decretl 	 be'n iS8ud and 

ccrtd •  .. 
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JD/HG/PER/5C/V0L-II 6902 	(Army) 	• 	'(• ri' . 
. .......................................................... 

Office of the Joint Director. 
14'I17m tj'fii 
l)jj, ( 	st ies, I1iisi,liv Of I)eleiitc 

1ii ij4I;.I. 

f;sf, fliingki' (iiitt No, 33 

jih,uj. (.aII(I. ShiihIon 	- 
fjr - 

I)tted the 	'iV'Decembr 2004 

We 

	

Rference t 1r.-' 	f r1.it 

As perD0PTs ifltruction, on completion of 
CLThed tenure in iTh 	th 	t (two yenrs Ir 

tho: with 	r than t:r 	rf erv1ce ancl thr 
yer fcr those with ls thm trn y(bars), one 1s 
rtt1 	tc posting t •:i ch. 	tjon .CAT Ouhtti 

ir 	of Tpan Kwn-irC. 	Vs 0  UQI & ethr 
in OA rp0487/2001.ha h"'itS thit :nsfer to p1c of 
chøicc' on conip]:eton of tf'Tiurs th North EE1t canntt 
he denif 1 . (Z'rox of r(r'- i.ntru-Fionc r€'prcducei 
from S'zems Hand coo) in' 	xrFicr from U.ibh't 4  
RefrLnctyr for Central C'vt0 'Thir)rwees 2004 Ire 
enclesed for rea(y .rc frnnce) 0 

In my owfl, case I h,%.ve completed almost twice 
th prescribed tenure after my pothg at Shillong 
tn Ju1v"2OOO.in the 1orth East 	after having 
written mimous 1ettrs t x?J. I was hoping that 
justice would at last be done to.Tne As I understand, 
DGDBi oppo8ing my trinsfr to Oelhi for which I .i 
qiven nty choice and whze my firn3y is residing. 
0bvicur3ly..cannot fit into present CDE's scheme 
of things because of her prfcrne for fficer 
facing \rigjlrce Cases for p:stig to te1hi., bcnise 
bençç v inerable, .thiy cii be manipuiate 	iLy. 
Yu niay tscertain this f;.ct from your Vigilance 

\s I have hrt rnt1nur;usly hiqhiicjhtirig 
Tfl'tiited and.friudu)•nt hrvlinc, of crises giving 
dethis 4, resLst€mc.e fri hor i qiit obvious. 
Now that she will tio retirinj in Yarivary,2005, her 
recrthtjn .shuic1 bc, :;crutjnjsod 	nsjd€jnq her 
track record ndDO's instri:jons on the subject 
and r'ling gIven by C?T Ouwhatj 

Cøtd. • .F/2 

0364-254946 (Civil) 

uc1hir C).vpra 

•Jc)jii. 	 OY, 
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1)efcnce Cct ties, Minisity of Defence 6' 	 - 	 WI ITT g 	1 
NOEIli E:tst, ilungiow Cant t No. 33 

Shilloug Cnutt. ShUtong - I Joint Director, 	 -•. 
.-crr 	 ;.) 	

---- _: 

P1GE2 

Du 	hghIy 116'ri,u1 	'ation my orn 
health de rirt1 after cdna t 	hil1ng rn'1 I devel.7ip 	hlqh 'blood sugars 	anci hypertns ion and at already inttinated O.ry young.. 	n's left 
kidnjs.wocj at nine percnt only 3n.3 h rcqu.res' 0. ntinuou8 fri;llQw.up anrl mem1tcring 
Under thae cl.rcilmstancippi rqmst:.f.r ptinq tM Delhi; b. 	tcired SypID 

Enclø. : Extractn fr 	Swanij Hand flook. 
Extract from Nabhjg Refrenc•r. 
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• 	 1-1031 Ka1I'ajj 
New 

Sept. 4, 2002 

h ti 	ta nka r., 
Cvç: 
N o w 1)eJ hi 
Fax No: 46!101/ 

Sir, 

1 i nd ' 	:c:t: mf :cngr  
you rcat: uccess 	tu1ntot,s on your beceming C\'C. r 

wish 	
In your init 

j
iatjve9 

I had thO OPP drtunity of moÔing Shri N. Vittal J IIl 	du i ny 	ti yea 	j 	COt ecjo 	with a compi a ma agaitist corrupt activities of the iroctor Cejietal of berenco CLtS In spite of several letters rittit by hi i x tt1 no repiy i eein to have been furnished by the 

am writg th
P In Elie hqpe tt my case will give you an idea al)oUt the extent of rot that ha :t in and the nayrutude oL tc pLoblem Ullir,  case Can also provide you useful a to 	o t Country 	nks among the most corLt'p in the Id, in 	p11e of incere cffott rira 	by Shri N. ca 	file do 1 

I look fc:atd. tImting you and sh11 be grateful if ar 
apoi-me,L Can be given before )3th Sept. 20U2 

	I am Presently on leave 
arid canbe contacted at photeno.6424O6S or 6 115 31 	. 

Yours faithCu11, 

* 
(SUDHIR CflOPiu) 

Jt. Director Defence Estate, 
36, Shi11ngCaflit 

at DellijO 

.. 	- 	 -. 
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N 0 .Jt)/S1 C/P1 n/sc/voL-I I 
W!flc' of the Joint Director, • 
Defence Estrtes, ?"1fl. r)f L)4f, 

. 	. 	 Ciintt.Iung.No36, (Thil.iorig-1. 

. 	 . 	Dted,tho 	J( 1 1L Miy,2OOd 
. ';:c' 	 .... 

S)r1P.Snkr, 	 ,; 

St1L)(it1  
INA, NOW I)elhL.  

0 	 S11)1(ct ,. VICTI4I$1IO ANT) flPItITh$SflENT. 
. 	 w..tflSrTb 

tl 	• 	 . 	 ;. 	: 

. 	. This is In COfltiflUOtiOfl Of my letter ro.'/u(3/PrR/ 
I I I J) I 	, '? JC/VOt.-II/I .htvG'bten rcguThTly *riing ziico June,2000 to 

i'* t'))) .fl'it- i N,Vi€ti,CVC and to you nft.youbecouu CVC about ny 
. .v:rruiiicnt nnc: vioUrni8tiofl EQrhaVT19 oppocd corruption 

In I)1..rec torote Oeneri of Defencé'EItateo • After initial 
nchnaw].cdçcmont in tuçjit,2000 0  tv'Y. only roply I hrivc !30 
f;): roccivnd (on trdp}cne) In th 	regn1r re1nifl(Thr 	re 
bii.ng ?ut tOMniUtry Qi 	 the flbGCflCC Cf 	

0 

rquivJ.ttO rcpiy, no Iurthor EtctiOflCOU1d be t&cen. 
. 	

•0. 	
0 

It itt jAng to 1)0 n1niotoiarvoars since I mv1r 
plr'Jnt-  to th(bfl CV( giving detii1iof COrrUPLiOn cis ctncl 

ln\ vctttnution 1fl(L har,eio&mentfor'having reiLd cortupt 
(t1Vjj1(fl of the 1)irictor Oeri 'Ddonce stntee 

r 

t y  victimisation and Iaranent waB not limitrd 4n 
. 

	

	pontinci me to sli1oncito a po u.tfly peon/t'no or 
chart'r of duti, butt :; creaedjarifpld after I brought: 
out tmothor case. know! n. UOI Vn St 	Annztm th1 I 
holc1in' nc1 tinnal chnIgaf tmObuwnhti whnri all out 
flfLU uc'r baing mado to arrng Unc3e ffl 	 paymErnt running 
into cro,cnto privtt party, rjnelyM/S Sonnpur Tn Co. 
by 'upin1tiçi th moz3t imortantacthat bulk of the lnfl' 
c'r"pt Lor 743 acres out of 47$ c siad nlroady cgme within 
tho purvitnr .of Ind Ceiling 4ct, 	 Not only my 
IA/I)/\ claimi for going to flon'blSupeCourt were s,ithhc'lcI 0  xJu1tinq :in, rcovcry of .TA/DA anduntTtom my salary, I win 
.I/c'td 

 
of the dc1ition4chrgepórmisTsion  to avcUl 

tr'iitineni formy non iurernq froma aeriou!3 )cdnr'y ailrnnnt 
wit h1i'1c1 unl"s the mattcbr wasbrought to the not-icc' of 
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MID XII lit:oC 21p04.2002;bfore theHOn.'bie Supr"m Court in 
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will I over rI -ira nprinlc iaiytat her corrupt activLttct. 
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GOVERNMENT OF 101A P.1. SUVRATHAN 	

M(NISTRY OF PERSONNEL PUBLIC GR;EVANCES 
& PENSIONS ADDITIONAL SECREAIy 	.. 	 . 	

DEPARTI-MtNT OFAOMIN?STATIVE REFORMS 
& PUBLIC GRIEVANCES 

SARDAR PATEL BHAVAN SANSADA 
NEWDELHI.110001 

15th March 2004 

Dear Shri Chopra, 	.. 

Thank you very much for your. llter dated 5' March 2004 on 
the Civil Servic.eRefoims. ..Our sugestiof.s in this regard are being placed 
before the Committee for:its consideration. . . 

	

• 	 Yours sincreIy. 

l 

. 	

. 	 (P.1. Suvrathati) 

Shri.Sudhir Chopia, 	
. 

Joiiit Dirctor, 	. 	 . 

Defence 	states, ........... . . 	 . 

Ministry of Defence, ....... 
36, &hi1lon Cantt, 	. 

Shillong 	•., 	 •.. 	 . 

i!t Our Websites 	!ltJ),I/drp9.nc ri; hlt!/Jarp -irkvcr flier, 	lU) !i ():(:h,ift,rf; 1 	fl 
...........................................__ 
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E 7103 Kalkai,N.ew Delhi 
= 	'. 	'.Dated, the 11th Sept 2001. 

ITo 

• . 	' S1iriArunShourie 
'Hon1°e .linieri Minister for 
North East Affairs 
ov 	• of India 

• 	NewDe1hi.. 	•. 

0 •  

Subject'.: POSTING/TRANSFERS OF CENTRAL GOVT. 
OFFICERS IN THE NOPTi-1  LAST. 

Sir, 	•0' 0, 

• 	 . 	 . . 	 •L 	 1 j • •• 	• •
o 

MyI congratulate you on yoir becoming Cabinet 
Minister with' Add1cherge of North East Affairs and take,.the 
liberty of writing following few lines for your consideration. 

Ther is urgent need for a uniform policy for posting 
and transfer' of'Central. Govt. .pff icers/Staff in the North 
East.Mafly.DepttS., like our Deptt. which is Dte. General of 
Defence EstateSuflder Mm. of Defence generally transfer t1ose 
officers't the North East who' are considered inconviriient and 
need to be .pu'nishe(excePt those belonging to North East). 

Not only' such Officers/Staff *r 	singled out for 
discrirninatry treatment feel dernoraliseci and demotivatod a 
very wrong signal is sent to the resident' of North East by,  
such trans.fers.,"They,. feel why the Central Govt.. want people of 
North East to be. served by those whom the Departmental Officers 
want to punish 0 . . .... :. 	

. 

To remedy this anomalous situation there should be a 
well defined .tránafer policy and all those having all India 
Service L.11ity are required to compu1s@rly do mInImum 
tenures in North East and only those officers are sent o 
foreign táining course/posting in HQrs. who have done a tenure 
in North East. 'Posting for North East should be as per some 
well defined ,tranfer policy. .. . 

Officers who have done a posting in North East are 
bound to have a' gréated sensitivity to problems of the North 
East and empath'with the people. Thce wh have neverdone 
any postirg in the North East hardly have any idea about. 
peculiar problems prevailing' in the North East. Theref.ro more 
and more officers can be sensititised by regular postings in 
the North East by limiting the' tenure to one'year rather 'than 
two years'as at present so that there is no undue hardship/ 
resistance 'to/from those posted in the North Easte 

Sjr,, yáu.wil.l be surprised to know that no senior 
officer from our. Directorate General he ever visited the North 
East during last several years even Director based at Calcutta 
avoids visiting North East 

Contd. . .2/2 
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In my case, .I..ias.posted to Shillong for having 

resisted and etosed.c.pt  prctices of senIor officers of 
the Directorate General of Defence Estates. I have been working 
without any stno, peon and with a skeleton staff without any 
well defined charter of duties and work. After I brought out 
further cases af.orrupton, work bf Defence Estates office 
Guwahati was wthdrawi from me with the result that I am 
virtually sitting idle. 

I have britten numerous letters to various authoritis 
including Human. Rghts.CGTnmiSSiOfl, Chief Vigilance Commission 
and Secretary Ministry 'of Defence. My efforts to end/minimise 
financial hardship of people of Mizoram whose lends was occupied 
by Security Pores but have not been paid rents since 1986 have 
also not yielced any fruits because of time cor1suming decision 
making proCess. 	. 

Because of your innovative and probem solving approach 
I thought I rmist rjte to you and apprise you of ground 
realities. 

Y)S faithfuliy,  

. L 
(SUDHIR CHOPRA •) 
joint Director, \ 
Defence Estates, 
North East, 
Shillong. 

. 	 ;';• i: 	 " 	 ........... 



ARUN SHOURIE 

It 

Minister 
Disinvestment, and 

Development of North Eastern Region 

Government of India 
New Delhi-hO 001 

.4 

c. 

September 11,2001. 

Dear Mr. Chopra, 

Many, many thanks . indeed for your suggestions about the 
policy regarding posting and. transfers of officers in the North East; I 
will bring it to the attention of all concerned. The moment I am a bit 
settled, I will contact you so that we can meet. 

Best regards, 

Yours sincerely, 

(Arun Shouriè) 

Mr. Sudhir Chopra, 
E-103, Kalkaji, 
New Delhi-i 10 019. 

* 
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O. t /s}rc/PER/SC J VOL-I I 
Officeof. the Joint Director, 
Defence Eatate8, Mm. of Def, 
Cantt,Eung.No.36, Shillong-1. 

Dated, the 	 ruly2004. 

• 	Shri•I3.(. Chautervedi, 
Cbiiet: Lecretary, 
Rafitrjpátj, Shawan, 

Sbject. t..VXCTIMXSATION .?ND FIhRASSMENT OF 
• 	

0 	 SHRI STJDHIR CROPR1,JOINT DIRECTOR, 
ENCE ESTATE 	iXLTJG FOR ULOWING 

/ • 	• • W1ISTLE ON CORRUPTION IN DENcE 
ESTATES DEPTT. UNDER MIN. OFDFFFNCE. 

Sir, 	•.;.:: 

• ••••. Xwa.nt.to  bring to your notice the following for 
your intervention. . 	 S  

I wstransferred to Shillong in the.year 2000 as 
Joint.Diroctor,'Pefence Estates vide'Director General. of 
Dce Estatesletter No..134/1/ADkl/DE(1) dt.0506.2000 
ith.:add±iOnaiCharge of DefenCe Estates Officer, 

Quwahati by:.W',:of p.unishment for having blown whistle. 
on corruptt. activities of the then Director General of 
Defence'Est,ates.. Being. a disciplined: officer I joined my 
duties on 24.07,2000 at Shillong. The post of Joint 

• Directorneither..iiad 2 any. prescrthoa charter of duties not 
any minirrnm. ruized staff like peon, Fteno etc. 

Iowevor tq my utter surprise I was divested of 
addition.l chrge.of:Defenc a Estates Officer, Guwahati 
after I reorted'::aboU.t.motivate&. and . fraudulent handling 
of .  . another case,namely,. VOl .:V State of Assam in which 
ali.ou:Ofortsero,teing ma.deto arrange  undue payments 
running irto crorea to a private party nimely Sonapur Tea 
Co. by ouppresning the most important øk land ceiling 
aaect in theSLP filed before; the Hon'bie Supreme Court. 
(Out of 470acres Of; land. approx requlaitioned for Air Force, 

• bulk of:tho lndie. more than .95% had come within the 
purview of land ceil.ng act of Aøiam Govt.)..-..Not ôtilyI. was 
divested o additional charge of Defence Estates Of ficer, 
Guiahati, the officer responsible for motivated handling of 
the case :wcLs:gjv( n &promotion and rewarded with a posting 
to higher: charge I  f  Defence Estates Officer at Anala Cantt. 

j way of continuecihrrassment, not only my TA/DA 
claims.for goflgtoHofl'ble $upreme Courtin the above 
mentioned case 'was withhcld resulting in recovery of /I 
amount frOrnmy:a1ary, even permission to avail treatment 
from a CC-HSapprvadhospitai for .rnyson was not given 
until ..th matter was brought to the iotice of the then 

• Defence ccratary )auring..Auuat,2oO2, 

Contd. • P/2 
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PACM 2 

Ii • 	tcr completiofl Of prib 	tenu O t%IO 

ycL in to 1orthat I 	ti11 not boOn posted out 
tc t•)othi 	ere my fernt1y 'i3 	BC1iT (as. 	DCPT'l; oretø 

oUiae 	:O ntit1t to postth to & eboO etation afteZ 
posting it th 2o:thvEoSt) , ?403t other offtCor who8e . 
ptitg ordxr9.Were i.sued alongwith me bave.been poto' 
3CCOfld1 timafl am the ong tøntVtfl offiCe in tbG 

.!itho any wOF1t#M jLr-.ThA 
0tpjo.müch mpsnfl th Pefenco F4tateS 

Doprtmcnt that\.OiCeS fcthc/iflVO1Ve. in serioUg 
vigflaflCf 	:fl 	hOldfl9 trnportflt Doat 	the Heac 

QurterU of DC1D and e].eewhOr(3 junior. p].iable and 
thelible oE:LCerSbVe.b0 gtvct cenior i1nd ensittVe 
posts. By. fjb1y keepinc nu in Thi13.OnJ inuth beyOflt 

oxpiry of prcarbo6 teflurc?, an p camp1Gh6fl been mrde of 

rncs SO that flO OflO Lfl fUtUZO can PO&C ecJfiflSt COr)?ttPttOl'at. 

Out of three Posts I of DOfOflC r-stdtOO Offtcer9 at 

c:hi.nthnti, raptr•  and 	hat, t4o poitø !It GUWRhti aTki 

Yobat ar .ying Vacant iflC 1OT ( 50 that threat nci 
fear of pC&tth() to North aet can ensure compliant 
bohviOUr from the officers) on grounds of hortage ol! 
officers Thtle officers bvo been sent on outside  

deputation curing thia period. 

3ir, poatiflg9 to Nórth3St are done in many cae5 

to get ridO 	
flCOtVefli(?flt ofjcer in the hope that if 

the ofiCoi. çet i11ed because of militancy 
or general 

law and .otth?r sitiation. in the 
NorthG5t, no blame woul5

1. 
come to t person/authoritY at whOO instance the tT5ft' 

a9 
niks ad if the officer sitohow manacleS to survive. 

rcsu1tflt. 	a'wo 	make 	 of him and c3eter 

others 	0pirgçZUPUOfl0 

Iva 	tfl 
etP. 	

nerOU ). 
iC,  
etterz to all like 

Defence S 	ChairPOS°fl N 	cc, Director C .8.1., 

Mdt. Secret 	M 	tive P.efOrm. Md.. ecretY 
I øfltiflUC.tO 	1LS l%t.5!4l10fl while my 

family. aoc hardshiP t Delhi. iio action seems to have 

han 	 into b2cauae,0 hLgh leVel 
rotctt0 etjoye4 by the Director Osneral of Defence 
tatz 	uivie the et 	of her (pODEe) clout that flt  

CVC ba3 o1. been eb3.e to elicit any reply on my complaints 
during last iour years inspite of rU2.ar reminders ron' 
his off ice JUr g5 vv'jt'J-. 1J I&.MJjj 1\ 

	- 

Shr i Satndr's Dub ey w engiflesE working in NW1 
was mirdèr :fir 	tdenttty got leaked when. he wrote Ms  
about;corrtiPtt0fli LplomontettOfl.° Prim9 Minister' a whiCh X would like to 
bring toy0urflOUCe jfrftfl. ffii. of your office is  
LnstruCtC to grant an su'3iencO to me. Sir having failed 
to secure any e oOtiv intervention frOm any of the 
atthoritio WhOM:X eppr000he. I thOught I must write to 
you to pp.'isa ycu es the. &sues jvo3Ved are unich beyond 
prtonal hartship neufferiflg and victimtSti° and 
directly rste to working .01 varIous (.ovt. Departments 
nd xist'g state ofvigi].. machinery of the Govt. 5nd L  

arbitrary ptyle,  of trnflsfer 6n4l postings, 

H 	 Yours, f' ith Lu). ly, 

( m'nxR CioPX)- 
7oint DLr?ctor. 

iJTnCe' )statoa, PUn. of DoE. 
• Shill0fl, 

: 

1 

•i. 
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•/ 	dt 	 . 	 . 	 . 	 . 	 . (ffj'..t  of tlin jirt T)ir.?c:to.r 0  
t)rj•r'pr( F1tv, pin. of Pf. 

:7 	 .. 	 Cnti3ung 	6, 3hi1 1on'.-1 
'V 	; 	 . . S . : 	• 	. . 	 ; . 	 iT 
( - 	. 	

1 	 . . . . 

; 	•: 	 Dted 9  tho 	).Y ' 7u].y,2004. 
To . 	 4.v.• . 	 • 	 ... 

. • nr0 	nmohiinSinh, 
lion lblb Prime Uiniter of Xn1it, 
$th E3iock, i.t1t Dethiiu.120001 0  

: • &jct: :::WMMISATION AM HJ\RRASSM1'T OP 	• 

QHRX .. . 	 . •.: •• • , 	 stm;rin (HPM,7OITT xicron, 
. 	 . .. :: ,.•.. 	 PE IrSTATFS 8 5HILLONG POR BLXQ 

wnx$L, OTT COflTUSYI'XOfl XrT T)1T tvr 
r7r0 U?R MX7i. or. rrr'ricr 

hurnb1r went to brin to your notice the  
focwinjfox'yóurnt ~rvention. 

Z am an Xn1ian Deignce rttes Officer (1980 3itch) 
an was posted. .a.oint Director, Defene 	tate' at 
Shillong in J.ly200 for having resistd and opposed unci 
ayret runninginto . - croran to one Maharaja of Xotá who€ 

1art at I<o a 	been recyui,iitined for 1efenre uc 
1i.outhi 	 tratibb of Urban Tm Ce"il.nq Regulation Act 

(ucr&), ij4n t hie entit1crnrit Of 	lace; tinc1cr JYfl 
i'ct he rnraed to got arornd 	crcrs with further 
propect oi znoher 1000crores hecatise of man1pulated 
IV3nliig t-  thig case. A aum of Ps.1.5 croree was ,  pi6 in 
195 by 	cfthhancernent of rent rei trospeatiVely even 
thotth the '.ias no rental enhncemont by Collector Kota 
conpetent iuthor5 ty or detezm nation of rent tiMer th.e 
,VIP Acts 	tr rais objction an'1  rought on recot& 
motivated handling of this cao, no furthers payrnr2t hv 
been rta" during last ten years, 

Thero were other cae;cs also inlving corruption 
• 	shich :re hth1 hted byrne while working as Dy. Director 

General. 	noo 1$tete5,New Delhi. fly way of pW%ishirtont 
• 	 t,astan:rredto3hi11ong as Joint Directoz.T)efence 

R. c 	'jitheut irny precribed charter of dutio&, 
and minimum required st3ff i..i pcon,otono etc. with 

]Ltionr4L cargo of Defence Etates Off icer.Cuwahati. 
flu: uhon t rorted abçut motivtot1 aM frawlulent handicJ 
of yot 	h'r caso,'narnely. LOX Va. State of !ssan in 
which all out efforts were boing rna to arrange undue 

	

ayncnt 	nnçinO crorer to •t private party namely 
:COrP,nY by øupprv.ing the 609t impODtaflt land 

ceilinç 	peot in the $L 	i:frc3 before the !ton'ble Supre 
Court (out. o 47Oareo of Pind. apprO reuiitioned for. 
Mr orc 	buu1 of the 1nn3 i.o. more than 	had cone 
witth t' rvew of laM ceiling act of Aenm Gout.), 
not onl' 'ja tvste f wdttiornl charge of Defc'na 
state Cffl.carv ouwahati, the officer resonihle for 

rc'tjvatc hnc1ing of the ce.re 	cjivon a promotion  and 

	

irc13 	th .a poating to bici1i'r cb .nrge Of De fcnce rstntns 
Cff1cr 	 Cantt. 

- 

ral  

.1 
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By vay of centtnuet I rra 	nt, not only my ThA)!¼ 
for in to Hon'ble htprem 

m 	
a Court in the tbove 

ti 	
,i 

one c 	.we. ithhld rmzlting ,L .rcovery of r//bP 
wnonntfromuy sa].ry,.even p mianion to avtdl; treotment 
from c CGHS prOved hoapitl for my oon was not gtvcn nttl 
the matter wns ,bzought to 'tho notice of the then Pofonce 
cratuy Iurin ugirnt,2002 

£ven at completi.on of prescribed tenure Of two 
yours 'in the Iorth..Eet I. have still not been posted out to 
D1hi where."niy arniily'iz rs.ding (as perDOPT's orders 

entitled.te, po,ting to a choice station after 
pouting in tho oth.East). X em the longest 'serving Central 
Covt. Oficar in the North.It withcut any worl. Whilo'some 

ha boan continuing in :Dlhif or almost 'fften 
years 	at a a..tretch, others ero.being sbunted off 

orr of th ecuntry to the other in the abøonce of 
'itny t On,offtaor has boon po,,teJ to 
Neirth.-Bast twica as..he.vas not found pliable while working 
in DtOoneri of Defence Ette8. 

Corruptiö':jpi.00 much rarnpnt 'in tb Defence Etatee 
Dett th of'tcors fa ng/tnvo1.vd. in serious' vigilance 
cesoo are iog importent po3ts in the Heid Quarters of 
LODE and 	re. •untr,' pliable bnd'ineligible officers 
have boen gLVrk senior and sensitive pi.oStS. By foXaibly 
keeping me in 'ThiUong much beyond. expiry of prescribed tenure, 
n xample has bOfl sde of me so that no one in futuze can 
opeak gainteorruption.. Out of three 'poets Of Defence. 
Estates O,ffir at. cwahati,Tozpur nnd Jorht, two posts. at 
Cuwhati an orhat are lying vacant' •sLnO long (so, that 
threat and fetr of posting to North Iast can ensure Compliant 
behLour from the ' Officers)' 'on grounds of ahortage of. officers 

• w lcOffics have been sent on outside deputation during 
this ioricd. 

Sir, postings 'to )orthast nre cdone'. in many cases to 
got rii of 	cfi!tcer considered inconvenient In the hope that 
if tho of.nr Veto killed because of militancy or general 
law ana ardor situation in the flerthEast, no blame would 
cce to the person/aiathority at whose 1nstsnco the transfer 
.waa me and, if this.officer vornehow. manages to survive, 
reultnt hardohip would make an t'xample of him and deter 
othr$ from expOing, corruption. 

so w..ho hai undergone two major kidney oporaLtioni 
cquiros oottthuoua 'periodical follow up as hia. left kidney to 

king.. 'only nine percent to guard tgainst any infction/ 
c0wr,licti19 Any dsteriortion c raquird emergency 
cprtLon o 	noval. No action ioomi to 'have been takcfl on 
cornpi'itnt 	iue of high lcvl protection enjoyed by the 
t roctor C rl of Defence Ee..tatcs Ot3ch is the extent of 
'-r (ix 	ciout that CVC bs not been able to elicit any 
roply o' niy vpplLflts during lait tour years inspit e of 
rul 	iniro from Ms ocficc and pursue the rnet'er to 
1 t2 !OiCO) 

Contd.0P/3 
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Xjiavo izittn flUT!utOU lOtt'$ to all like 
Uefanca ZoCzntaxy, Ch&trperton tT1tC, CVC, Director CCX, 
)$ci1 Facretary %'mthietratiVe forms, Mdl.$eeretory 
tOP but Z continuo to 3.anguiah at billong whi3.c my 
gamily Z&C cjs halship at Tc1.hi. 

sri Satytndra Iubc'y an ercj1n'er workiflg in 1UfI 
urd'orc 	ttr bin identity ot leakot after writing 

1tter to thet'imeMiflieter Offi. There are many 
th1ris 't'hirh T would ltk' t brinc to your notice if an 
oici of your ,  office ir I trctc3 to grant an audience 
to r 	ir hiving failed to aecure any affective 
tntrVc'tiQ'3 from any of tho eutboritios whc X approecherl, 
t Uoucht X Tnu9t rite to you t> e31rtie you ia the iasuell  
i'voLv 	'r much beyond rorPna2. hr'thip, auffering anti 
victiiSt.LO 	ed chlircctly tv11t! to ,riflg of various 
Govt0 	prtrncrU 	c'icting steite of vigilance 
rachiery o' th Covt. 

In tlt UGh. of my own e'prionce I had of frd 
uotio to P.C.HUV Cormttec on Civil ServicOs Reforia 

for its conV1crGtiO1.o 

Yo..ir8 faithfully, 

( UXR CHOPPJ ) 
• 	 Joint Director. 

oenCe Eatas, 
Mir, of Defence. 
&hfllong. 

•i. 	
. 
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)o. J 34/I/WM/DE004 
I \J 0,1ei-nment of india, 
!MjfljSt1 of Defencc 
J.tc General Defence Estates. 

Zeest B!ock-IV, R.K. Purajn, 
w Dc1hj110066 

	

To 	 Dated the 2nd Deceiriber, 2004. 
:c I-r:I:elp&J Dii ctOr/D irl.tor, 	:1 Defence Estates 	 I  

	

• 	fVIiflitry of Defence, 
Cen 	•r1/c:es._(fll)rnJ astern/NIDEM 
Luc 

1, WPJ ci'hitidig&tvj1, WKolka(JJ)ejhi Cantt 
Subject - 1QSTING/TRANSFER IPES OFFiCERS 

1 he competent authority has decided to make the following posting /transfers - 
2. 	

ShriSüdhjr .Chopra, Joint.Djrector Defence Estates, Shillong is transferred and 
posted as D10 Agra vice Shri K. C Gupta trand 

3 	
Shri K. C Gupv Defence Ectates Officer, Agra is transferred and posted as Joint 

Director, Defence Estaics Central Command I ucknow in an existing vacancy. Shn 
K.C. Gupta has been transferred.due to administratj,c exigencies. 

4. 	
The order of posting of Joint Director, Defence Estates, Shillong are being issued separately, 	,. •. 

	

5 	
The officts transfcrrLd as above will join their respective posts after the 

conc1uion of the Parlianient Session (01 12 2004 to 2312 2004) and after availing the 
usual Joining tune Shii Sudliir Chopra will move first after handing over the charge to 
his successor.ajd re1ieve -ShriK.C.Gup 

	

6 	The dates (r'N/AN) of 	 of charge by the officers will be intimated to this Directorate GneraI immediately after the event. 

_____ 	
(Veen Maitia) 

Director General 
Defence Estates Copyto: -  . 	•. 

	

1. 	Director(Works)/.MnD -with refcrcncc to MoD I.D. No. 5(3)/20041D (Q&C), 
dated 29.11.2004 

	

2 	Joint Direitor, Defence Estates, Shillong 
DEOAgri. 
Shri Sudhir Chopra, Jt..D.irector, Defence Estates,Shil!ong 

	

.5. 	Shri K.CGupta,.D.EoAgra 

	

6 	PCDA Central Command Lucknow 	
I 

	

7 	PCDA(Army), Mecrut Cantt 	 I 
PCDA, PatntiJGwaliai 	. 	. 	. 
DQDE/Cord 	. •• 

10.. 	All Officers of DGDP 

j .  

4, 
14 
'LI 

I 
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N0.J1)/1fc3/P/sc/v0L Ix 
• Ofje of t -u, JintL)irrctor, 

	

. . 	. . . . 	Defencé tstat, tim, of Det. 
Cintt,Bung!,.,36, 3hi11 enç-1. 

• 	 . •.. 	. .. 	Dat,. the  

• The Tfrcrtry,  
in ,.f.Dfence0  

	

iu&t, 	. 	. 	 • 

• 	 . Iew DIhi, 

Kind attention Shri Anjani Pumer 
t)reotor Works, 

3uhject t COtIUDMI3ArIoi 4I) FARflAS3MNT, 

Sir, 	. 

	

rDO' 	r1er Ccntrl Govt ntaff en 

	

ompletin 	t'vr, in the Worth It (viz two yare for 
•0 	 thso with:.more thm.tn y€ara of 	rvico a nd three years 

• 	 for thøe with I P m a tlmn ttr yrssorvic) 
:is'.an-titled to posting to A place of chatoe. 

A per CAP Guqabjtt in Tapn Xrnr Chakrabrty Vn. UCI and 
others OA M.47/001 trrnfr t, a p1ca of cheice on 
coxrpletion of tiux ...inNorth Eam.t cannot he denied, 

fly1ng .filrnacty completed a1mot dhle the tenure, 
Per-ting /Df  undernigned VU Agr an 'IQ is thtally vilntive 
of DOPTle o lrd6rjengjrulinçj Of CT Guw-ahtj, • -'' • 	 •• "' 

When I__xirnum -numbelr of 28tz of JA I 	a 	1 in'j 
vacant in tgfli, 5,XURURRV PMing toA 	in.vio t en of  • 

	

	 DOPDe intrucjon . ordir of CP (Juw&ti his sent a very 
wreng signal. i,o . thor6 who reit nrid opporot ctruptien 

V. would be pn-91.isd nd the wh indulge 1. càrri,ptien would . 
be. rewarded fr .exmpl, 	ficer<1jngvjgjja_n 	canes are being rtin4 in Delbi wn cftx oxpiry of tenure. 

It ts r 	ite1 that rnatt?rb5 rc 	for posting of unciriçned t, Deilhi 	per 	!O'T 	rules 
and OEt of CAT Guwhtj 

Yours faithfully, 

1 	5UtHR CIIOPkA ) • 	' 	,-,,{ 	 • 	 I • 	• 	 Pfn 
htl icing. 

1/ 	

/ 



i•J 

H. 	I 

To 

// 	

• 

v tho,  Jnt rir,otr, 
ce 	rim. of i,r. 

•iflong....1. 

th 

f3rnt. 	njuiik Ciutini. I 
Mitional.*crtiry. 

• 

	

	 ' 	P5Cflfli & 
irth lo&:. Nw Delhi. 

	

hjct 	fl 0.071/V 002 Vi)..X T)M91T) 
}ILiT? R'C P. r 110 M!  B  MI. S UPRfl4F 

COT IT C)fUI 1XT 7TTXTI0 C no.539/ 
2003 vi icI NYP,Trfl CT !TFt !TYrRA 

MadnM e  

This hms rfrnce to letter.f un1tnigfl&9 
fl/s/P/c/vot...rIAlate4 2.05.2004 	to yi' 
bringing aut certain de ficloncies in th', rolution 

te 	1.04,7004 fiI 	%mvi b.fore 
the Fonlblm St,rxme Curt in above nwnt1on cne in  the 
light of eentftwet vctimitin nnI hrrnnent of the 
3flP 	:' 	blown whistle nn corruption. 

S 

V 

In tbe abov 1tter it w2_broucht to your netic.i 
hew in the .!hnCe of adejunta. safequardsin thr. .h.inq 
no time limit tm reply to CVC on, a corp1int by whit1* 
blowor, whore the 	 npi. nint was aqint the He AA of Deptt. 
himei/hlf 	in the abena.o cf any well defined 
t.rénEr posting policy, wht1e hioer c ,-) ~iM b harramsed  

vic timised by be ing transferrod trs tr3bid an4 
ilitney af etc 	iOe t2orth Eis$ and J&K so that 

if hm got killed or k nppd, o b1rn'' wuld accru& to th e  
Uthorityt%t whose iflnttne th trtinfor was 	 if 
ørnihw h m anaged to survive rultnt hriship weu1 rnke 

an examp l .9 of him n no one would dare sp t-ak agtnnt 
corruption. 

In anpite violation of flO'T'i 'wn ors that not O 
an be ye tein 	in the llorth iLt by'n 'piry of tnur 
and on complstion of tnuro h lh .nn to be ien pting to 
e choice •ttion t1he tn6ertgnec Is Cfl'iflUifl!J int hL11Ong 
rdne Tuly.2000 	iftor 	tttno mo rm th.in M oubli the 
tonure. 	 • 

fly way of furthoy harr a Omont anM victimtetIon an 
aittng rlt to th •inJiy.stri*.nqe rj.nd unusual hind of 

been tuc! by 	jq1t in eornçmlet vIletion of 
flOT's aM,  ers an rulirq of .CM 	 Cuw0ati in ce 
of Dpan Pumar Chkhorty Vs. ".1 14 & othere In OA o.487/001 
by trans frrincj tbr, undernign 	A§rainstonA of Pelbi for 
which choicr.A hO bean givon r frni1yof th 
und-ornigneel ic rtcnçj nc wiI

• 
 !rnt1!nrn nimber of posts 

ievii Mre lyiT)e vcnt. urthr th 	n r1.çne4 will 
hv t contin 	in th prnt rit ,f D.r.hi11ong till 
hiS*  rplf eved by h.th iucrm ssor 	p1stAng. 	9rs re 
yet to be Ineveel. hn, whn enl if 	li ?myne  will ever 
comi tlm r,lfev. th 	qne! 	11 In rh" ,1t' f 
'incertintyQ 

C,nti.,.. .P/2 



-. 

--: 

1  
•- S  

26,  
- 

7- 

I 
You will be: surpri 	t 	n1w tiv;t 1zharo I no 

tnsr • ras ting policy for Tnfl tince F.q tatl etl  
O€ficer. • 	 •tii# 	frtv (.p Ino,  
are hml e3 ing jn,.portont postt th 	(nt1 Mf 11afn1i"' .  

ttmE •%i 	umt it 	iYibi.TI siffi c m r.ft 	 been giVne  
Mçhv i 1 .p ttflr3. Ti tt 	thr 	ror't of 
Esto tem O ff foort Ir • th 1rth 	t ct Cwahti 	J,rhit 
arm lying v*cint fr an year 	 1hym 	ir 	flcnrs hve 
),e,en ccntntt1c c!it 	thi f 	yr 	i tretch and 

rfl 	7hiic ot. 1ho rs . ,kre hsrtj 	 ff 	ont. pl aceb t 
mnthei even V ithchit cp,%TP1Rti t hm re i s  
n  rluch restrlatipr,  for nthmrnm. qtate 
of nnerchy 

tboo. vincfte rnign 	 t 	U. P. m!ttr at 
li evailahle fra f or aatton c 	pitnø -f ct,rruption 
ni Mt ruep, of office ltF thm flirct-r QierI f I'f.nce 
tt€Z mfl 	also .,irittonhi ifor0bleChitf Ju si t-lep of India 

in this rgtr, it iq rte,(l to tk up t 1he rnttr with 
Mm. of Dcnc for pom tinq of t____ unrir8 t 	1h i  as 
'er 	 th 	ujt ind ri1tng rf cji (uw&iati 

as  menttnei 	Ntt pe r r)OT' mrA worn orl.er, no 	 can 
be 	 ttr 	in the florth Et9st bynt xpiryof' rrescribeA  
tenuire except in 	cetthn1 0-ir*cuirat ~incnA, Ke nping an 
o?ftr in thet Mrth tmct w3thot any work, rni.nim,m mtoff 
like 	 r thxter f.ut1 	annt certtnly 
aontitute 	 cir rntaP 	11i 	tc rt'ntiir of 
an 

It in  :i 	utit to rcvil uron Pun. of DeFence 
to fraM.0  aw11  af.fl. r8ey  trnnsparent&  ftIt en3 just trn3r/ 
ritinc rellry for lnrlinn T)m fonee r.itato 	árvc' Off ic*ri 
an that 	 oficr f7ets 	 to rrv" in forth 
cast 	rd not 'nly 	w by wy 	pniihment an 	 int 
out 

Yir fTithfully, 

SlIt"IMP, CHOPflh 
Joint Dirt,t't, 

1:. 
(I 

!, The  ortry to  
Pr1c Miith.or. 

4, Th' Pefonce -crtry0 

r• iThc 	.r'tryD 
AR 

t)flnep 
Thiliong. 

; th re fr~ r;'- nCo to letter 
K/c-F rk/C/VOL...T 3 

2,'7,2CO4. 

eated 
rr.crn 	to lttr Wo, 

0720 	r''sd to  
Prir 	nter. 

.Lth 	fvnC' 

 

tf,, lmttr 
/:C/PrT/'C/VOL-It dte 

t.th 	 to l?tt!t 
t 

dt.14,O4,0i).74 ne 

1th rfrnc to Ittr 

t3 
T 	rfrr''nc 	lettt U.Jn/ 

n/p!n 	 19. S. OO4 

Cøpy to : 

1. Tho Cthinet - ort.'ry0 

-4 t 
* U *. Q 



Te. 
NO.JD/iIC,/PER/SC/VOL-II 
Office of the JointDirectrD 
Dence Estates, Mm. of Def. 

• 	CanttoJ3un.t1o.36, Shiilonq..-1, 

the 	r;7E Feb'2O5. 
To 

Dr. Mrs. Rekha Bharq ira.
, 
 

A&.itional 5ecretary 
Ministry of Defene,I 
SOuth 13 lock, 	I 
ew Delhi. 

ubject T.NSFJR Mt' POTIG OF 3UDHIR 
CUOP1A, JOITT D IR!CTOR ,DEFENCE 
ETATJI1ILLONG. 

Rçctcc Madam, 

I would like to thank you very much for giving 
me a perrèrial hoarinj on 24.01.2005 inspite of your very 
busy and hectic che4ule. flurinq the personal hearing I 
brouht to your notice my 	prebims dum to kidney 
ailment of my son and how I had been harrassed & victimised 
by not posting me to Delhi where my family is residing, 
thereby preventing me from lookine after my sn even after 
completion of tenure of to years because of personal verdetta 
by ex.DGT',Mrs. Veena Maitra whhecie annoyed for blowing 
whistle on corrtiptien.You will he surprised to know that I am 
the longest se rv ing Central Govt. Officer in the North East 
who has already sent more than four & half years. As desired 
I gave a copy of my earlier representation giving brief details 
of my victimisation and harrassment and reqiiet for my posting 
to DelhI as per orders of Govt, of India and ruling given by 
CAT,Ouwa-hati in case of Tapan Kr. Chakraborty Vs. UOI and 
ethers in O.)\.N.47/201.. A copy of judement of CAT,Guwahati 
was also qivnalonwith cony of representation. 

After your sympathtio hearing and kind assraflee 
I was fee ling quite reJ.ieved that justice would at last be done 
to me and .1 wOt10 be posted. to Delhi instead of Agra. However, 
px.t)GDE,Mr. VeenaMeitra perhaps to prpt my posting to 

• 

	

	Delhi iøued orders on 25.3..205 directing Shri C.K.Mere,DEO 
to relieve me immedi :te1y for joining as flEO,qra even when 

L L-4 	my representation wasl_your consideration. It is also learnt 
• a wrong impres-s4-on is being created ahut me to the effect 

that while I am writing to all against my continued retention 
at Shillong but am actually not w k~_ _~- q to be relieved, 
ar from itj in my representation 1 , have clearly s-tated that 

• instead of my beina posted to Delhi as per order of Govt *  and 
ruling of CAT,Guwahati I have bee ostd to Agra so that my 
stay would get further prolonged h1rause I would naturally 
represent againt such an order. A oopy of DGDE'S own orders 
hearing N.l34/Pelicy/APM/L&C 	te!,9.193 regarding 
choice po.ting on completion of t4ire.tn the North East was 
also faxed to Shri Anjani gumar, Director works so that all 
necessary inputs qere available fc1rlpreeessing my po-Sting to 
Delhi and it could be fully apprecl.ated that my request for 
posting to Delhi w as hsed not only on humanitarian • 

• 

	

	considerations but also on stron administratL and legal 
posting in view of •GOI's nrrer & CTI rulin. 

Cntd ... .P/2 

l4 
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t is.al® pertinent to mntin here that when 
first rrsentation ine8iately on learning about mypotin 
to Agra was made on 612.204, ext?GD Mrs. Vena Mzitra 
ot several postb. of JAG level fille'1 up. In D€lhi and 

orderwere i6suedon 1.1224 to perbaps create an alibt of 
non availability of vacant posts in Delhio H,wever J1G(SG) 
level post are still lying vacant in DGDr. as two.niore 
officers have 	on d®patation and I can easily be adjust 
cven at this stage without waiting further, 

row that you are personally arare of the whole 
matter I will 	qnst yo to et neceary amendment issued 
at the earliozt. 

Yours faithfully0  

( S1JDMIR cuoPrv) 
Joint Directr0  
1efence 1states, 
Mm, of Defence9  
rhillong 0  

Copy to  

	

1. 	The Director Ganeral 9  
1of11ce Istates 
rin, Of Defence 
A.K.Puram a  New eihi66, 

	

2, 	The Principal Director0  
2efenae states, 
Eestern Cemmand 
1<olkata 	17, 

Per information, 



FROM 	 A 	
FAX NO. : +91 33 2470115 	Dec. 13 2004 04:55PM P

: 

01 91 11 26194679 	P. 10DEC-004 15 56 	M DE 
IX 	

It 4 T 	J r, 

	

ffrw • 	Ti 

	

I _ 	I 	Miistry of f)efcce 

	

/ D. 	
Dte- GneraI Detnce Estates 

	

/ At). 	 S 	 West Dloc 	.. k-1V,  R 	Puraffi ' 	 New Delhi- 110066 '°' / A D 	.J 
Ti.1os. 	 Dtted .tie 1-0' Dec,, 2004 1 	/5. f To 	

DEC zco 	. ,Z he Prindj•,j Director/Diec,r, 
JJcUene Lstats. 
Ministy of I)efece 

Lit 	
Ko.1kattyDejj Cantt. 

• 	 POSTINGS 

fl .ba been -decided to make the. fo1iowi 
POSt 	transI' (1)' 	On retur,1 ii'orn ft-PLItkit .lon

SIIFi-ML Rangvj posied as Jt. hctor Colnmld Jam mu i c Or A.K. 
K-apor transfecd Shrj Rangay Who already 

temporary duy o Nohe Comi4 ianrn 	il ssue the tcgu r  charge of it. 
Direc, Defence F.stat N 	

ercomtti, Jnn imniediaty on rcejp of this order 

(2) 	
Dr. A.K. Kaor is tEhsi'eci and p()sl(l as Dy, Director General, 

in ;DEC. 
Genc,' 	Detii istai 	ew be 	He wifl ° rcpo foi' duiy in DIe. Gcneral after -expiry ,  of his niedical .leive. 
(3). O .reverjc from deputati oil from -U?sc. Sini jay Kuinar SJ,arjn L pasted as 

- 	
Dy, DirectOj' Gen-j inDe. Genei'ai Defence Fstatcs, Ne Dihj. Sh AIay Kum:ir 
Sharia, who is ah'eady held on proform strength of DUDE, \vj.jj now asste the rculai' charge s  o reeipt of thIs ordet. 

4.5(4) 	
reversion from 	

C'.:ur' •nr. Cita Kshvap P-ij is iitnsfcrred and posted as D, Dircct0j- Getiera] in De.Qcrj i,)efence TtatcS New Delhi. 
(5) 	. Smt. S.S. Pujari s anJed 	d posted a it, Director, N1,DEM, beihi Carnt.. sflc lc a'readv Uce posted 	pencji, 	1iTfl 	approval of the Competent  Authotft,.' 	. 	• 

() 	On return Iron! Study t.eav, Snr, ttderjeet Kaur vVil l..c;ntthue as A.sstt. Director General in Dte, 'General Del ce  Estte5, 
(7) 	

Slwi R.P. Sinh is itajsferred and pose s Caoonmeiit F,ectnj,ve Officer, Cant, Board. Dclhi C'antt. F-ie will move only after the -current Par1ianent Seicm, after 
VC.to sh A.R. Datta, it, Directc,r, DE. Southern C(la n(j Punc who will hold the additia1 charge of 1)1.0 J3angalore, - The posting Orders for D].IO Bungalore are being istIC(j Separnejy. 

Contd 	2/- 5 	
.5 -5 - 	. 



FROM: 
FRX NO. : +91 33 2479115 	Dec. 13 204 04:55pti P2 

	

i0--.2OO4 15:57 	
91 11 2619.4879 	P.02 

(R) Sn, Meeia B.Sharma,AddJ 
Ct1fTtez]t.ExeCf. Offlccr, Caritonie;it Board. Delhi Caitt is tIansiid and 

posted as DEO Delhi Circic Delhi CaitL, relieving Shri Ravj Shau r 
 ho1(jj1 additional charge Sh will take over ciiarg ci DEO Ddhj Cantt. only ftc• being Ieljcvcd by Shrj R.?. Sngh. 

2. 	The 'Jutes.(F)AN) QE a8s011pti1.0f charge by the offl 5  will be ifltiratecl to this Directorate 
General inhlxzediatdy after the event. 

(Vecna .Maitr) 
Copy to:- Piretor Otheral 

Defcee Estates 

	

P1's , 	efctc Scretar 

. 21  

S(EW) 
. (lais eflt M cfLe: 

	

:CDA 	
entL.!/ So. ther,asy4ir W kf\v/pur./Gu./ 

	

i(:D, 	adqiter 

Oflc..rned 
Pcrson.j Je 	the 'fficc;s 

in DGD 
AJ ibis 'ffkers on 'Jepud(Ofl 

;UD1L 	

. 

V. 



'F 

0 

• ) 	No. !34/1/ADM/DE 
I 	Ministry ol Defence 

Dtc Geneiii Delence Estates 
.\ ' 	•" 	.° y'," 	 West Block-i V. R.K. Puram 

..f H 	 New Delhi 110066 
TT 	 Dated the 2h  January, 200. 

To 

The Princijal Director/director 
Defence Estates 
Ministry oi:.efence,. 	, 
Centra1/Southern/Westei n/Northern/Eastern!N ide m 
Lucknow/Pune/Chandigai hi Jainmu/ Kol katta/1)c I hi cantt 

SUBJECT:-POST1NG/TJNSFER : IDES ()IFICERS 

Refereice ihis DtcGeneral letter of even No. dated 02m1  December, 2004. 

2. , 	Shri CK. More, Delence Estates Officer. Kolkata will relieve Shri 
Sudhir Chbpra; Jbint 1)irector, Defence Estates, Shillong forthwith in order to 
enable Shri Sudhif,  Chopra to tikc up his new assignnknl as J)FO Aura hn C K 
More will hold additional chat gc of the J I) Sh ii long till I'Lirther 01 dci s 

• 	3. 	Shri Sidhir Chopra is entitled to usual ]'i\/I)A and Joining Time as 
admissible under the rules. 	' 

• 	4. 	The date (FN/AN) of assumption of charge by the olhccrs will be intimated 
to this DirectorateGenerai 'inimediately afler the e'en1. 

(Veena Maitra) 
Director General 
Defence Estates 

Copy to:- 	 • 

) I PS to Defence Secretary 
GOC-in-C,'Eastern Command, Kolkata 
JS(ESW) . 
JS (Etablish.ment), Mill of])cf 
PCDA Guwahati/Patna/JCDA Kolkata 

I 	MinofDefD(Q&C).  
Officer concerned (by name) 	 ' 2 

Personal fileof the officers concerned 
All officers in DGDE 
All IDES biuicers On deputation 
So (Coord)/D(Jl)E.  



19 

	

P 	 7ttkJi\1/AA/1 I I 
Tr.)e/F 7 yi 223 3-.2$75 	t 	 /.p3D P0T 

I r/VI_vt72. y 
a 	 S. 	 Office of. thD!O, Koikat. Cir1c 

• 	•.• 	 CoVt o 	uc1 Itct, 111niLrj of Dc.rc 
13 Cmc Strat (6th floor) 
Ko11c:at - •7oo017 

	

• 	 • 	 Jan 2005 

	

• 	 Tb JointDi- rctor 
TJ(i:(fl.CC 	t1.t(s 
•i1in o £ D.c!fcI1c. 
110ij! 110 • 	. 
ThL1 long Cntt 
fl 	1.2L1Qca. 

5ubcL 	t081IHG1\NSflRIJES0F)ICEPS 

Sir, 

R(:rcjc P(, D, H j D ibi 1ttor 14 o1 134/1/iME 
1t;c3 2501,2005 

2 	Th unorsigrio i. s riahiri SIi1).on on 31.01 o5 (PAl) 

	

• 	by Ait t talf ovzn: ;:iiticiici cliargo olE J Shiiiong. Kin3.ij 
ct-rrangc accommo'1aton ini scnd transport at. Air Port, s 11-0-11ong 0  

Yours a:L1iEu. ly 

= 	• 	 D ".!;E' 	 s 0ffcer 
• 	 Koikat; Ci1 

to 	. 	• 	 ( C. ic, ior< 	
) 

1 	Th. t) i 	 D 7,. 	 -- 
of Oifio 

RK 0  i•ur3tt .., 	. 	 • 
• 	• N& Do].hi 66 	 • ,' c\ 	\ 

2 	 ]i.Iiip]. Dir  
• 	 1dni. stry oEP c:11oe 	• 	

' / 5/ 

3.3,i Camuc St ( 7t1) :Ei r) KoL17,  

3 	1'.he DDJ.. G UVIOrLhati. 

4. 	Th vo 	KOJ17 	Pabna. 

5, 	T1 	AJ, • SIii3..on. 

'1i' 	IT Cl.);\ (1 	}) 1:! 



L3 	 tA,4 

T1/Fax :223-2875. . 	. 	 . 	. 
NQ e  H_1jiolVI/2c6 

4. 	. 	Officg of ti DDD,Ko11cat Circle . 
GOVt of IndiMinistrv of Defenc(i 
13 D  Cirriac Stroet(6th floor) 

	

I 	Kolkata 	03017 
1) T 	, 	

ç' 	Jafl 2C105 

Jo.'rit Director 
Estates 

	

S 	 I:, 

Ministy:of.Defenco 	 . 
Hou 	N33. -. 	 . 

S b i I long Can tt., 

Subj ect':.. PO3/Pjfl S FR 	TDLSoFFICRS 

S1r, 

Rafrgnce this office letter NO aH .I1NoL..VI/294 daLe 
27o01a05 and tJG,DE, Novj Delhi lattcr N0134/1/JDM/DE dt025001r65 

2., 	Ples€ .onfrrn the date for handing/taking over the charge G  
5.. 	 .S. 

• I.. 	 5 	 .5 	 . 

, 	I 

 

	

You 	fthf¼3lly, 

er 

	

\.y. 	 . . 

Kolicata Circle 
C C 1< MORI ) 

ThDirctor General, 1DE 
Ministry:, pft) CfeflC 	S 	 S  

Na 
r 	info rrrtatio-i ples' 2 	Th Prizcipa1 Director,D1(t1C.,.i Sec.) 

Miflof.Dfo,Eastern ornrnan1  
130  CjmcSt • (7th floor) 

r:,311 N. 	D ftinc e !statrs Officj. 
Ko1]cata Circle .. 



--..I. 	.•' 	_..:. 

DDuL ATA 	 10 :oos 

T' Ilt ?7flr 
Govt 'frnda, Man ofDcfence 
O1Uc ofd Defence E1iteg Officer a  
Koflcita Cacie, 23, Camac $t (6h1  floor) 
Koikitta — 70Q 017, 
Dtod 	o9 Pd), 200$ 

The Directc* Gcxi 	(A dm) 
Dcf'ice Estatcs 
Miiusljy of bece 

- i\ hJcJ-innnj(rnd Attn Mr A S Rajaia1 Addi DO) 
1O 

u LJ1/ 	i&jP : 	. . 	. 	. 	. 

D 	ttei No 1O1/17W)sc d 	22 	& tele . 	- 	p 	j 	 tyçY1i r'3 	Null the - • I -- 

11.! 	inJ will procci t' SuHcc to tclevc SI 	Suui Chra, JD L* in ccinn1nnoe with the tephov  

j,y &vJp,t.t 	rcf 	tu j 	,-r.irar 	V. 	' 	c. it , 	'n rurn 

YourvbithfiuJIy 

r3 
- 

r 	rr 
'I aotiN  
- Zo4kmlii — 100 Oi 7 ai'fJi pacas. 

.. 	. 	. 	 .. 	:. -. 	.... 	f..... 
t*fcT 4 -dt Of1& 

Cir?' 

•' 	 J 

.. 	., 	.. 	. 	. 	. 

	

Juiih LIi2ttr, 3bi11cg 	with .-Y-PYOORM-Nmr. 1oi.i are requested to 
L 	 t:V 

1tr1# ii - 

97397  

0: 

II. 

: 



ø, 	
, 

/L1AQ LI 
(;. 

c/\JQ f 	fit 
6 $hi11m 

Th 	bi ' 	bri .C.ZabtX 
Juue  

tt 

01 

Surs .CZV WRIT 
•sn s 

XC539/003,:..IwRDER OP 
) D II?*P5 REQUIR!D TO END 
*Im VXCTMBATIM ot 

Most repetd Sirvi  

Iaw an IMi Denc, øt* 8gwic. 
980 bth iin4 pàste *o otit 1)jr ct .De*ene. wtatee* thiUenç xiicc Ju1,2OO. Zvut to bri to yoz zótes-

my conti* 	$et&4to 	d 	i*o L pitt of 
whiatle b1b?r$ rs*3t&os ftI$ b7 	Civil Writ 

tittiri N39/2663 	 R%lzd.rc02e. 

Britbfly etote fact oe. 	untor s 

For I*ving om whtt1 on ij;h 1cty4 cerruptià 
in )cfeC 	DsP 	Jt I WU trnf.rr. in 
2000 to SM14igiu .rthEait 	T.thtrtctoE,Defen, 
Estates wtth Oddltleiaal ehçs of Defenco Zatates Officv, 

When I botbt ot .nstbir case of motivatO e 
-- frauuieDt hrnn€fling of 3.R1041 acqu ilisitiou cao nauz,1 U-QT- 

VS-State of Asaxa I 	3iveet of a itiord charge ef 
D'frce Bstates Officev,QuwahOktl ft 4on, 9 2001* 	 after  
I have been 4rt13,y oitt.st. i1 oxoipt for reprting 
fm?thr casea o 	r'i** 	ptLo whi itirce te y . 
frern tbne ,  to  

.ha:4I4p. ipC*a 	ti5t Q . • fle: •  
a& riinLng Gvt o It41i ): p cncrt 4Vt c  àtU poatid tsflewb Z,wt. ceserth.. t€nro 
is two Years Eer ths wLth 	thn.*n years of 434brVics  

thro yera for tho with eas than ten years of 
On ctL 	 a .pr C?T eora sn xuU of 
c, Jwi:ati ;, In case * ?aparuar 	TtyiV5*VOI and 

in 44$7/2OO it 
i ntititd to pocting to a a&toèstat1er. Bt orders of 
DOPT and 	E CAT Guwaheti save been totally vi,lattt 

for'pointInv out serious Lrregularitiea free. 
time t timn, ZAW'bainf deliberately retained at fl.11sM 
much beyn bxpiry of prozaribd tonaze af two yea 1perhap 
in th hcipe that if I get k,tlied duo to 41Ltanqy or qNra1 
iw and orft,r e l"atten in the .rth Eu. the Diect 
.Cen*ral of llEce. to6 would get rid of en incovenient 
effice who- epa on c 1et*.ti. about cOrruption ad_' if I 
manage to survive scohev, rezuXtant hardship would make an • example of 	and RO ono would dare speak or write aeainst corrupti€a,(c3ta1 	iven in the encleoures). 	is. the tti of 4f !.ira in our departmGnt that •fSeer facing 

rious vitlroii  
C&SOO era holding inpcztart punts in !qr 

in lDtp. cen e  and 'Callin'the shote aft4 these who peeni 
thfr duty hneaty sinceraly and in plic intrst hve been 'ir&rl.ige'1. 

. 



- 	- 	 - 
- 	- - 	.--a. 	 - 

Tel lewinç PZ f11*d ip the Hen'ble Supreme Cuzt 
air murder of Sht;L Ssty.tde Dy bearing Civil w.P.(C) 
Nc339/200 the rn'ble ptq Cu!t d.izad thet endtn9 

	

onctrnent of I t 	 s*$aW. sty BhC1 be 
put in pDca for 	 t• 
Aee.rdinly Mtntst!y. of Peru eIJ**tc ørievnc.s .fl•. 
ene(Deptç. ef Pwre.z.Z 1 ?risitn) •i1.n a .  xstee 

N.,311/22/2oovr,4; dt.*.4..2OO4i, th 11'ble Spzem. 
Ceurt d.t*t1it) tIPs  tC  SZ With c .ithte ain.t 
czsriniptLo 41 feg 	 f w 	1*.blevea.  
the sOLd ria4t&. ef t, 	 ftont 
iftiti.e .hsze the $W* c4se(4einat  
of Depee* hi .t'1Wga.ptf tm the *b*te ef any time 
1init to furi*.i rap1y/Geunsnt to Chief flgilenc 
Cemmtsejensg() • I vøiht evt the sn*mlts to the 
etiae of A64tt,nal 1. tuy0M&n. .f P•rseenal,P*li, 

s3gtevanceg vui 	 4 Pexs.se1 & TrSbLn e1 
!'d. 	IA th.. tgtit ..f 	won 

osporlowe 41 Giat 	400a, e 1iarra.at for 
bl-sr*irvq whistWi ia' 

U1*00g7 the •prote%&*.ef.t.t.d *Mer the 
whistle bI 	 IS Csa be JWØ. .fr .tb. fact 
that even .ete• W9019TO cvc •:t. it '. in the 33g1* 
of whistle b1were ie*eliii a 	!'Hto4*t 	s is Juno-. 

2000 and cst5s r..i*e,I tMwMf*u'. eptlthg a.tpwi.11y 
has h.ppe*. PIbe wt r*ai to a,tAes g*  esupleinte of 
erruptit or q*tut .esti*.d hè*r.Aest Siø vLett 

jg •  iMi. I am i.egu4s iug at btll.ng biv.no. 
epry of tenmD vLtbet .nyvrJ,  ,y .m$ly cs*.tethg of 
wit.,tw 	4ra ad fathr e 	nia.ty years ox. facing 
hre skip at 	m re gt y: S$!epa: ef hui1. 
ettttu4o of Dj.ft.w Gueral .r Dse• at.tss.I.n 
perwisjen tO avØl qejiltd ed$q teØm f. sy 

•• uUoriiq fr* es rtui ki 	aUeast vs 4*$yd 
cinIid.reb1y, I 	after tw*.sjer :k4sy.qp.rmtinai ey 
i.n r.ciiir. aistinilu f.11*vp øad ab1eviag to save 

• hta kUn.y and it is very 4$ffinit to 1se after Idm from 
such a f4r off pile.. 

3tr, in tia hthly ntrssful sttu.tie* sy, wim health 
has A1G*..4iAfWM resulting. in btØ h1to .gir levels 
- nd hyprn. 	. 	 . -. 

Hevib shuated all ves by writing to see. 
-Mm. of De,p'f..C$htmst Secret ,C 4Dtrectcr,X am! 
•.:ltenbl. Pina Lntsto Z nay be f.iven for writing to 
• yeu - a - the i sues inv.lv.1 are ok beyond  ny 'personal 
hrrhtp anr 5t3ffs ring and. 4izevtly lszping. - ponacaeunta 
b LI ity. tranupa.ncy end integrity of pnblie atntetraUon 5  
t. isu.s icith which the Hea'bio Sprens Cert is deeply 

Thi Le .'.n ira my pres'nt pssitiea X costtviue ti 
blew hitl hut tnveatiqet*.n into ceoplatrats of oerrp. 
t'thn and sits - ase of  Off ic."by Director Onersl of D-e'foTø 

tt' i net In my hanOi and these rqwpeasible appear 

.P/3. 
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T , OF ENCLOSM9 , 

O94.2000 
I 

Copy of repreo*tatjoa 'iven 	to l.A. 
300x'etuy and CVC *k 	1ts 2 $0 - - Lda; dotail. 	f a.xrpti.a I 

as', ,htbltht.4 by me for vhjeh 
Z was tranaE.rred to $hillon 	by 
isy of punishment in Jun.. 2000. 

1308.20020 • 	. 
Sjr Datta the then Defence 
Beeretary sheut non ace rUn 	of 
s;aetton f.r avejlj*, spocialised 
treatment frm.a C.0.N.1. hospital 
for my sen suffering from suiens 

• kiy aLlment 

04 9 9,2002 9  neminder to CVC Shri PJhskar on Co 
• ry oempWjt of 09,,2090 7 

24 0 2.2003 0  Letter to the than Defence Secretary D. rgardLngnon 	caed$ne of IiflCtiØ 
by .DG.DE for .&*&1X1%W fellw up 
treaiant f.r my son suffsrt*g f rim 

• kidnay tilment, 
20.6.2003 0  C4pyf1ettSrt. Defence Secretary  

• appriiiLng him that even aftex /0 óe.p1etLn 	pr*earib.d tenure of 
t.. year Z hive still net bonn 

• transforred wbeg.as all other 
• Officer have been tr.naferr.d. 

13,11,2003 0  Cpyof letter tShri'P.Shsnkay P. 
CC reminding him about my 

(If 2 eentiniin 	vietlaLsatL.n and 
b4rraear*ent and r.peting one 
tze inetance of serious irregni'u 

- larity. 

01,12.2003 9  Lattor.eddr,easd te':.Shrj Thonu r 	0 
M*thv,Jeint .8ecretary,E8H & . Director .ef Public Ortevane.g 
,:PtLn. •f :Defànce apprisin; hips 
abeut my plight, due. to my 
continued reten*jen at Shillong 
beyond expiry of tenure. 

10,12.2003, btter written te ShrU.S.Mishra H. 
trcctor,cax recvustinj him t. 
initiate action en my 	smplaints 
of c.rrupti.s details of which 
were already fürnished •  

1101292003 9  Letter written to Chair person 	. x. NHRC apprising him about harraes*  ment'ind victjwjsatj.n of whistle 
b1frs f  

24.12.2003, :emind,r tàShrj P,Shankar.,CVC •. 	. . j 
with a r4quost to grant an interview. 

19 

c.ntd...9,,p/3. 



1 .oO4 .&Otter to Bocretiiryeftne' •? b.f.'nca ) 	 in r epenc to t.tr eePwiniàatLen 
SAVIRV were eeteu. of Gerim&4 

c.rnttted 
rirectog Oeneul if Defence Eetatf!a. 

OSq2.?GQ4 

 

COPY sE en*ther reindsr to øhri 
Oit Chet2$eó.J01t Sor.tagy  

Direct r ri.vnncOs.xSe. of Def.ne•. 
10.2.2004. Ztter te8ciretaxyDof.nce Oving 

ppsrtin 	.vL4ev 	in euppsrt of 30 

15.3.2004o cv.f1t., wt*tt* to Mdl.8ea. 
Mj$trstjm*erp, MPvbltc 
Q2ti5O$ReNS!in 	 .ti.na $VJ! 

 

S  

an thi staot .f CivUZvie. 

14.5,2004. Lttir.t. 5biP.$.,ksy,C 
riun*t in bin to — $etLI* e* 
ly äi*pIsir*ti 

'. 
agstnat c.rxptiei 

und .tø und 	victi*ieetien and 

14.S.204 6  Cupy if letter to Define. B.cretzy 
• r4e:ifl 'ny e.ntth&sg victiiea 

tLa'i 	ind.hergement. 
V,592004, Letter to Sot. ManjuUIc 

Mjttennl .3.crotu'y 1.ptt. of Th '. Ct ?reinng pointing out 
certain .nol&. In thw whietie 
bLowiø reeoltion filed in the 
Hu'ble Snprete Couvt in W.P.C. 

i.S39/2003. 

Cpy if letter to ne,v.r 3ocretery R UPSON .CLvii S.n'ic.s $ef•xms 
•:eneiotq..c.pyof .uqqe.tion for 
:tcnsiduratL,n 'of the Cae,rLtt.o. 

• (apLa of l.tt.r written to Mdl..c. 
Defeic*,Shrj P.P.Mjehra - 

rueat for an interview. 
?3.7,004 .q.iof.1ett.. tolShri Ajey Vikrao 

Sinçh.$.aretaxy,Ln, if Defpnce•  
'(.7.?cc4 Cepy,fI*ttr to $hri 8..cb.tugvedj U Cebint Secrt.ry bringng to his t117 

• nitióe about ny a nttnu.d victimi.. 
itien eni harraeem,nt. 

'.7,b2O04. Recrtry1DopT V 	'...'. •itnistry of P,r,.nn,l Public Orivancq 

27,7 • n4, •Copy'Of 	Dr.Mnm.hin.sjnqh, 
11oflbl,t:prj 	Hinieter. 

cc 



Li 

- 	 ..- -S--- 	 - 	 ---- 	 - 	 - - 

0.2004. Ccpy f latter t Def,nc. $ecrItary, 
X. C•y of letter to M41. Socrtary 	ys  

of r5efenc - rerivost for an 

2 S4.102oO 0 . Copy of, letter to 38& CVOMjn. of 	giving iaf.zm6t1.fl about 	Z 0  

	

. . 'eoriun :1rregujarj 	 yjg iea t the state to tha tune of ft e l crate. 
((Ia) 4  

	

H 	 7 S 
XXXXX 
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KT 

•?;2(/;Cji1tX. 
bU -Th1tVU UUUN 

INDIA 
NEW DELHt 

jccrnbcr. 	'C4 

K 
it.r Pcnrr (NL CELL) 

Mr. 	hir Ch.pta: 
rif 

-('. LLu.L'J.g Ltli:kL; 

Mzhaaya. 

This has C1CLCnLC to your pciitioci datcd (_ L. .4 adcitc d to Hon'bic 1h¼. 

Ciicf Jusucc of inil. rri -dictcd to inform you thii no . ton can Lc. takcn on your 

icrrcr and the. amclh hcci ôdcd for the ia:-on tht the. W,r crinon (Civii) N0.59 

of ', has nirendy Ken cic sLd of by thi ron nic wt v c1 J- You ma' 

•o advise- flic- a 	pcti-ion under Supreme (burr Rucs. I 	at ihc. fiuin counter of 

chc 1czisiry for edicT whkh you •'c scckin in the lcllcr lvmi ~ 'n. 

touo faithIuUy. 
• 	 ------------ 

As5i.mnt RegiFtrlr 



K475e e 	t 

Prjncii: Directorate DE 
• Mm, Of.Defence,Estern Command 

( 
13, Carnac Street '7th 	 floor) To 	

•: 	KOlkata17 dated. 	9.Nov'Oj 

The Director Gnera.1 
Defence Estates 
Mm, of Deferjce 	.• 

NEW DEE LH-1j0066.. 

SUB sFOR 	 SRI 	C1-IOPRA, 
Madam, 	 - 

Reference thi ° 
 Pr. PteDE letters of even flthflber dated 

07°05.03,18.0703afld O3..1.03(copy enclosed). 

Sri Chopra,5 flow submitted an anothe request dt. 
10.11,03 for his posting to Delhi, a.copy of whicl -  is enclosed herewith. 

It is intimatd that Shri. Chopr8, JD Joined as 3D.DE. 
Shillong on 24.07.2000. Thus he has completed 2 Years of tej-

ure in the North East Region, and is therefore due  tran 

	

	 for 
i

sfer. Hehas sought a..tránsfer to Delhi as his son is 
sufferning from a serousIdhey ailment and is under treatment in Delhi. 	• 	• 

The problem brbught •0ut.1by him are genuine. it is strongly recommended that SriChooras. request be considered syrnpath.. tically 
and order Issued at' the earliest Posting him out of Shllong and Preferably to Delhi. 

It is also rquested that a suitable Officer 
JAG grade may kindlybe 	 in the 

 posted in his Place at Shillong, 



Diwan Chand Satya Pal' Aggarwal 
bnagingResearcli Centre 

10-B, KasturbaWid1ji Marg, New Dellti11'0001. . Phones : 23329887, 23322497, 23329336, 23713004-
Website : daimagingorg 	E-mail infdcaimaging.org  

1)R.SUDARSHAN'KUMAR AGGA1' - 
tI,Bi3.S., D.M.R.D. (Lind.), F.R.C.R. (Eng.),F.R.C.1 1 . ( GLASI 

F.1.C.R,1., I:.I,A.M.S.. F.1.c.s.; F.l.M.S,A., F. 

	

)R. A. K. BEMBEY 	 .: 	 P.K. ARORA 

	

M.8.I3,S., D.R.M. 	' 	 .M13.B.S.. D.R.M. 

	

DR. AJAYAGGARWAL 	 J)R. BIIARATK. AGGARWA 

	

MJ3.B.S., M.D. 	'' 	MOBS.,. D.M.R.I)., M.D., D.N.I 

tVCLEAR M lL)RJ 

Mr Ga utain Ch opra - 17 Yrs/M 

OBSER VA T1ON: 

Previous scan 'dated 8.6.2002 was reviewed with the current study. 

Right renal cortical function a/id pelvicalyceal drainage is normal. It has remained 
more or less unchanged since the last study. Compensatory hype/ -trophy is rioted; 

Obsfrijctive hydronephrosjs:is seen to persist on the left side. Improvement is noted in - the, left renal cortical function. 

	

Differential renal func(i3n 	 GFR 

	

RK: 91 % 	 '65.0 mI/rn/n. 

	

LK: 09% 	•'. 	06.1 mI/rn/n. 
Total .GFR 71.2 'nI/rn/n. 

I 	z 
/ 

-  
Note: 	 (DR.A.K.BEMBEY)4' 

ONLY THE GFR VALUES ARE INOICATIVE OF ASOLUTE RENAL FUNCTION. DIFFERENTIAL RENAL FUNCTION IS 

, 	RELATVE EXPRESSION 	
ENT 	 1 UNCTI0N0FTPARTICULAR I'JONEYArV ISONLYA 

ON 

(

If 	 1c 	iOn,l 	11011 	r I( (lot th( 	l(ill 	,I 	I 
aciliIies Available  
t 10-B, Kasturtja Gandhi Marg 

.atest Generation of Whole Body 1.51 MRI, Mullislice Volume Zoom Spiral CT Scan with Calcium koring of heart. Ultrasound with Color Doppler incIung 
:maIi parts, Transrectal and Transvaginal Probes NUCLEAR' MEDICINE, Dedichted Mammography for Detection of BREAST 
ANCER, highly advanced Diocjnostic X-Ray equlpsnont DIgital Radiology, Bone Doimiloitrntr' Oittiopuntoginphy (OPO) & facility for Film DUPLICATION. 
1 C.393, Defence Colony, New 1)elhl-116 024 Tel. 51'551322 $  51551323. 
liral CT Scan, Digital X-Rays & Orlhopantogriihy(OI'G) 

Fax 23713308' 

'\ L 
F.A.C.R., F.N.A..\t.S. 

1)11. KAVI1'A VERMA 
\1.B.B.S., D.N.J3. 

DR. MINI AGGARWAL 
MOBS.. D.N.B. 

22.10.2003 

Investigation : DTPA Rena/Scan with GFR EvaIuaion. 
W. Las!x.af1O,njn. . 

NOTE:- FUC OF LEFT URETERO CALYCOSTOM', FOR i REVIEW SCAN. 

I 


